12.09 hrs.

Title: Discussion on the motion of thanks on the President's Address moved by Dr. Vijay Kumar Malhotra and
seconded by Shri Anant Gangaram Geete. (Not concluded)
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SHRI VAIKO (SIVAKASI): Sir, they are convinced, but their leader is not here.

MR. DEPUTY-SPEAKER: | request you, Shri Ramji Lal Suman, to please take back your Members to their seats.

MR. DEPUTY-SPEAKER: Dr. Vijay Kumar Malhotra, you have started the speech, please continue.
it THIE ATSa (USNR) : SUEAH HER, HI gWd! B uF e 81 g9 2R ¥ v ma ¥ A€ (a@yE)

MR. DEPUTY-SPEAKER: | will look into that. am stex 7= afog, | will look into that. ... ()

MR. DEPUTY-SPEAKER: Shri Ramdas Athawale, please resume your seat.

st IR Tead : g A e 39 W ERY # dem g A€ (araum)

MR. DEPUTY-SPEAKER: | will take it up. | will look into it.

#Ht AFSIelTel YA 1 SURAE Heigd, I8 qga UK Aen g1 a€| (@aum)

MR. DEPUTY-SPEAKER: Let there be silence in the House. ...(Interruptions)

MR. DEPUTY-SPEAKER: Nothing will go on record, except the speech of Dr. Vijay Kumar Malhotra. (Interruptions)
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SHRI A.C. JOS (TRICHUR): Sir, the Treasury Benches are vacant! Nobody is there on the Treasury
Benches!...(Interruptions)

MR. CHAIRMAN : There are three-four Ministers sitting there.

SHRI SOMNATH CHATTERJEE : Sir, the Minister is sitting there, and | am happy that he is enjoying the speech.
All this humour is quite enjoyed by the hon. Minister. ...(Interruptions)

SIS PAR AR | 98 WHR B TR &, S g9d! gt 81 37 Y =R & f{ar $o 781 81 IR 9% I8 a1d |qsi aifey
&5 it B GiE ®IE 7 Bl 8, § I8 b @ § 6 g8 Ruvh sfra =& 81 w=g afk gifw &1 9 @ w2 a1 ft 7efl- Aeeal d 7 a@ wn @ 21
Tl Bl S fHel e W =el 9/, 98 98 7o BT Ay 997 gen &1 I o € 6 WHe H B B Bl I Eooll-Teell SATET g
2| T8l W 9K g 2

|uIfe #EiEd, 3w ) S fF B Al 7 g9 SI9W @I YeuH WX a9IGR Y@ E| T 918 §19H o © 3R 99 a8 7 g | SHD BRI
wE@yUl il ' TE €1 onft avie W q8d Bl 8 OofiSRa tsw W 989 g 1| 3ua sramal fie &d E| fiwe v @ 40 e us gy € o
R g8 B & Al 9 [ W 989 &l 81 W 8| HY A U &7 TAR W 989 & AU A8 o W@ § Wy 9P! BISH & A9 W) 98d
2 W@ 81 F Tred § 5 ot oue & vew TN 39 9 W AR & 6 @ oifde i fire e wew e 9 ue ok 39 due & 8w
& e | TR Y T | 39 H I A a9 R R A9 HHG DY TRAT P gg q&07 WG AR Alpax b1 ¢ e W = St s
S B 3R fega 78 2l

[uTafer HEled, T2 3H1 T8 a1 A1E off| Ul St 3 o= S| & g% # AR IS4l § Sl g9 gY, STH1 Sooid fHAT 21 I g A A
PIg Hebrd & ¢ fb 371 AR Il A 1 19 gY, I TRUTA BAR IHel 7 TH Uil 3| &0 et S=fie o = 9, 99 g1 aRomH
TR Ue H T 3| g T gD WHR N @ ofk Sud ar # srerias s @1 oft a1a # 21 W wE 2 A gama oferm frws
& H oA § 7 1999 H WId I§ GRHR a1 oft, IH THG BT IR AT HHEA ST Al HIIW el B A SRiad & iR B T8 96 ¥
P Fher U 78l g3l

Toire A § 79 G RN oY A & AR B R pof fierax At g v @ wowg @ € SEat WRT 7§ 90 #HaR o =Ry Afde
§T® 64 RN MUIAE, (Fau) AN At WA= geHiaE, (@aem)

st Rrade st ([eie)  Reeht § wEifioe snies @ geleee 81 @@ smue! o e IA€] (@aum)

1. IS PR Aol @ WFR ot J8i 980 Gk | B8 W@ €| §77p1 T AR g & 3111 & 3R 86 W A |R et uer &1 fyen & smo+ht
Sfid &1 fédvr fie @ €1 donme d g1 U Wt AR TE 3T, SR MR H U AN g BN AT 8] BT B W PEd o F rrelt aw @ |
1999 # TR Yo # & o HRR dllh WA H I B ATY A 3R ITA HH B 25 8 MY 3R fha ARl & S St g8 TR s |
B B 25 Hiea IFGaR] S TG St gs ol T8 (R a=ct @ 3R sus arq i @e1 1Y S T el v Hl aga st Aa g 2 @t
1999 & YHEA H TE i A &

TASETE el & weed T MYIa€| (Faur)

DR. RAGHUVANSH PRASAD SINGH (VAISHALL): Sir, | am on a point of order. Kindly see Rule 17 of Rules of
Procedure and Conduct of Business in Lok Sabha. It says:

"On such day or days or part of any day, the House shall be at liberty to discuss the matters referred to in
such Address on a Motion of Thanks moved by a member and seconded by another member. "

MR. CHAIRMAN : It has been moved by Dr. Vijay Kumar Malhotra, and it will be seconded by Shri Gangaram
Geete.

ST, Yga e fhE | Afhe $2 P 27 wpea 9 g% 8 151 &t 7 dffs =8 e

MR. CHAIRMAN : It has been moved by Dr. Vijay Kumar Malhotra, and it will be seconded by Shri Gangaram
Geete.

1. Ygaw ware fhe @ el 7 AfFe 7€ fran| wrem qa@ fFan ok S g% o= RanI&€) (@aum) 4€; Sir, please see the rule.
Nobody has seconded it.

MR. CHAIRMAN: Dr. Raghuvansh Prasad Singh, Dr. Malhotra has already moved it.
Moving and seconding of the Motion may not be at the same time. The Rule is there. ...(Interruptions)
SHRI SOMNATH CHATTERUJEE : Even the seconder does not support this Address....(Interruptions)
Si. YgaY uuR (48 @ 7@ HE B 9k dAfFs g, U a Repa g el ?a€] (@aum)



MR. CHAIRMAN: It is very clear at page 207 of Practice and Procedure of Parliament by Kaul and Shakdher. It
says:

"Discussion on the Motion is initiated by the proposer of the Motion who is followed by the seconder. "

Now, when to second it? Shri Anand Gangaram Geeta will second it after Dr. Malhotra finishes his speech. His
name is there in the Order Paper to second it. ...(Interruptions)

MR. CHAIRMAN: Dr. Malhotra is moving it. After that, Shri Anant Gangaram Geete will second it.

Dr. Raghuvansh Prasad, there is a set procedure. He is moving the Motion. Ne xt Member will second it.
...(Interruptions)

MR. CHAIRMAN: So, I rule that Dr. Malhotra is moving it, and after his speech is over, Shri Geete will second it.
So, there is no point of order. Kindly take your seat.a€,; (Interruptions)

SHRI E. AHAMED (MANJERI): Mr. Chairman, | have pointed out to the Chair at the time when he moved, that the
usual practice is that after the Mover moves it, there will be another Member to second it; then only, it can be
discussed here. ...(Interruptions)

MR. CHAIRMAN : It is not the question of usual practice. It is the question of following the 'Practice and Procedure
of Parliament'. It is clearly mentioned in page 207. It says:

"Discussion on the Motion is initiated by the proposer of the Motion who is followed by the seconder. The
members who have tabled amendments are then asked to indicate their intention to move the
amendments."a€; (Interruptions)

MR. CHAIRMAN: He is moving the motion and he will be followed by the seconder. So, I rule that the motion is
being moved by Dr. Malhotra and also taking part in the discussion. After that, it will be seconded by the seconder.
This is my ruling. It is in the List of Business....(Interruptions)

SHRI E. AHAMED: Without being seconded by another Member, how can it be discussed? ...(Interruptions)

MR. CHAIRMAN: It is given in the List of Business and it has been circulated to all the Members. So, there is no
point of order. ...(Interruptions)

TS $AR AcEAT & 3R Aree dfdvs & mar o F dem aa?
MR. CHAIRMAN: Please sit down. | have already given my ruling.

SHRI E. AHAMED : | am not questioning your ruling. | only want to know one information. May | know whether the
Motion of Thanks on the President's Address is seized by this House, without being seconded by anybody else?
...(Interruptions)

MR. CHAIRMAN: When the President's Address is tabled on the floor of the House, it is seized by this House since
then. So, the House is now seized of the President's Address.

Dr. Malhotra can continue now.
SHRI ANIL BASU (ARAMBAGH): May | know whether that Motion has been seconded by another Member?

MR. CHAIRMAN: When the turn comes, Shri Geete will second it. It need not be done together. That is my ruling -
the proposer and the seconder need not move and second the motion, together. ...(Interruptions)

MR. CHAIRMAN; | have given my ruling that Dr. Vijay Kumar Malhotra is moving the Motion of Thanks on the
President's Address and Shri Geete will second it after him. ...(Interruptions)

MR. CHAIRMAN: He is moving the motion now.
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et we amse A a1 fheft dex # S AW @t T R ?8€] (araum)

st dah atadt (Reealy) | hrht sfRw et & w1 9 & wa SF1E g9 J=R &1 gaRe 8T o SEt a8 9 Tad
2l...(Interruptions)

MR. CHAIRMAN: Please do not interrupt him now. Your Party will get the time and you can reply to the points being
made by him. You can reply to his points, when your turn comes. ...(Interruptions)

MR. CHAIRMAN : | cannot ask him to speak in a way which | want.

SIS PHAR Hedl AT © #9 a6t THaT § I8 9 qP &, o el U "AE Aar & fatfa « wadt € gae # sftan @ fag, 98 3w @ fag
RN HRAE] (@u) gafery dwd e wieht &1 1 FHesnae T A A€, (srawm)

SHRI SOMNATH CHATTERJEE : Sir, we would like to know from the Government what is the situation in Uttar
Pradesh...(Interruptions)

SRS HuR Hweghs | S T} 15 e w g Ferm|

MR. CHAIRMAN: We are discussing Motion of Thanks.
SHRI SOMNATH CHATTERJEE : Sir, this is very important.

SI.fAa PAR AT : I8 |1 fF t9e § ITH1 A9 o7 ¥ Al W HD IS GHaT € gy a8 uR et a8 Jar &1 e 7 formn
T, fet a8 AT B HeTSe TE ATl IR R & UReR A1 e @y, | a8 MiA<T & AWl SHH1 AW AR § o il g9 9w
TR HIE omuf 78 off féh 7 ¢ iR Wor H| fHg IS qATHY HE W IAGT TET A, I9$ ACH-ed Q@ I, T rveflal granE fawamy
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SHRI PRIYA RANJAN DASMUNSI : Did the President mention this in his speech?...(Interruptions)

MR. CHAIRMAN: He must be allowed to speak. There should be free and frank discussion. There should be
freedom of speech. When you get your turn, you answer that. You cannot put words into his mouth. When you get
your turn, you answer. Now, let him have freedom of speech in Parliament.
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Rugg= grmIa€, (Fagm)

SHRI E. AHAMED : He is making an unfounded allegation. There was nothing like that.

MR. CHAIRMAN : Let him speak. When you get your turn you answer him. You cannot suddenly get up and give
answer. Let us follow some procedure. There should be no interruption.

si. fasra AR #Aes=n © |am only accusing some Muslim leaders of these Parties it 39&1 wefi® difen & foy o8 @ ¢ s
wefore aifén avm & fog 98 W v faeax v o €, 39@T U Ruaes 8iaT 2 ofk Ruaes 8 w S 31 gl @ fagia ot o @ by
¥ I e W B g« U, I8 3Ifa 7L 8rm, 39 aR # & \reen afeyl gF T aed € % 39 A9 # g arer 8, 2w orer B, 'H
B3 Prmiee we 7 a7 = € g 29 ¥ a8 A9 ¢ fPE€| ()

SHRI E. AHAMED : Of the 403 candidates, they had put up only one Muslim candidate.
MR. CHAIRMAN: You cannot answer for every line. When you get your turn you answer him.

SHRI PRAVIN RASHTRAPAL (PATAN): How can he insult an entire community by quoting Muslims? Let him talk
about the BJP voters or the voters of other Parties. He has no right to brand a particular community and identify
them in this manner.

MR. CHAIRMAN: That is why | said there shall be freedom of speech in Parliament. Let him speak. You answer him
later. You have got a right to answer and he has got a right to speak.

SHRI VAIKO: He is misleading. He did not say Muslim voters. He said some of the leaders.
Si.fawa HAR Aol | AUy #eiey, 3 e 7 wa€) (@aum)
#t IHETE 3T3aA 3R 3 fRg-Hffem B T Ared € A1 89 ST AT F & €| (Zaum)

MR. CHAIRMAN: Shri Ramdas Athawale, you cannot get up suddenly and speak. Nothing will go on
record. (Interruptions) &€, *

MR. CHAIRMAN: This is not the procedure. Let him finish his speech. When you get your turn, you answer him.

Shri Ramdas Athawale, you have given your name. Your name is in the list. When you get your turn, you may
answer to these points.

S1.1qSTd HPAR Al @ AWl Sfl, 7 % O ofied, § o8 W@l g & 9gd ¥ g ofted M ga & forg arsefear &1 9@ axd 8
3R 7T B © P F THawwT aie Siet| 99 fory § we %@ g 5 saer Ryags gl #ard ol ) WReR e a el w_eg A AR B o
& 2o @1 < fewdi 7 aie fan =gl

* Not Recorded

7eRy, od o 391 ¥ 98 =9f 9« @ &1 3 {579 axe B 9m &1 5@ fFar 74 o et @ 9 wer T, et o st @ T,
g R & et HT I A Tl 39 ORE & uEl & AT 9eq # Sfod T8 €1 89 3@t ardi @Y AT 8, ¥ AN IR @neas @t A @
B dpfifrf g it ek i omearff T @mmE AR Ao el aR WA R E o d WA w gl v T 8 &
HRe ATER el off, srsarft Sft, IAT AR\ AFH 1 A AR @AY B IC Y §U & 94 I8 WOR 9gAd A B, FarEA off fedt & A
7= 91 Hoa &) 9@ ¥ Fea € varEE off f s €] a8 WReR 78 gerll, WRER TS ol U1 & & 5 e T wvee W
Pt T B T 2| A QNS AFTG E - ATOH S, AEIH || AN A H R Hara 278€ (sraum)

HEIeY, Tl TP Hayer 43S a1 3 |a AR T T8 €, & 99 I & DI A HE I A1Y- HH HAAIHR0T, SHA |I-50 AN B SR
TN SEARI A A AT ST 8| AREd! dqA1 BT HE A ¢ °f S¥b e T qEl e, TE AW IEH STl B IHDBI qA FeAT S| 39 WA
T AR T o W@ E 6 Ao uiféai = i @S 39 A% a1 @91 Sl 21 Y uerl qal A AE I6s A9 ad AW g gy a9d 9 g,
FRIER B dTl T8 W&l & | 39 RS Hadl AH RIS A F, Tt Fo Al @ wxa 78 fRARY 7718 o1 & 218€] (araum)

SHRI SHYAMACHARAN SHUKLA (MAHASAMUND): Sir, | am on a point of order. The first speaker on the Motion
of Thanks on President's Address cannot anticipate what is going to be told by other Members later on in the
discussion. He should confine himself to the President's Address and speak to the point. He cannot raise other
issues.

MR. CHAIRMAN: This is not a point of order. If there is violation of any rule or procedure, then you can raise a point
of order. There is no point of order now. He can address in a way which he likes. So, this is not a point of order. No
Member can teach the other Member..&€] (Interruptions)

SI.fasra HAR A= @ gt 7Eiey, 39 78 T8 Fa 5 w99, F FE @ {5 Aee ol aa § amar gwie 9wl @ we |
AR UF HRER faile 7 Tax 41 B3 3t 9% W A I 31 6 35t qar on oy, Rrwa Reresdt aregs fredt g frar s war st v 3



S Ree® T3 | g 95 @ - B AIErERe, Rt g5, et ofk St arcdwars, Tt Al iR R B de A '@e1 v @ o
g qg 781, 99D ™ AW, SwEd d8 A I§ AR i @ 2l

eIy, U2 Jeq i fFE peR A Tl 21 59 fSugTaveHe &1 Al o1 A SH R HRYFE urdl & dnil A 9gd $9 Fell Uoa gaa 4
& B A A N TE-E FET F AHH @R 1 o 7@ €, RugmavcAc frur o1 @ 2, $ WOR TWHT IuHH B 99 @ 2| THA WE
feceht o Fid B wRER 8, o T8 faeh, S &1 See TgdeEaTe B W@ & ik a9 @1 Sed UEderseie ) @ 8| wEi-og B @it
TR ¢ qEi-981 <o fSugTavedic s g fhar S jar 21 gied, FRer Sumd 99 off @ §| "ol e, 7wt W Y g9 a9 B $E, 7
e e ¥ foraar Rugavedic, wgdergse g a1 uae fHet wid § 7 g w

UE 9 910 B I Ihd! g WU F ST B OvhN u-gihede &Y i1 &1 g, et @1 it & @1 S A a8 IReR &Y ar
Fer e 8 fF Susmal @ 3o o @ 21 A% was § 98 oo 5 g v e R A owht 2

TR AEIEd, WIEl H1 S AERIE 3 3 Hl &M § 3iR T8f S0 $1 WK & a8 Wl ar] 8, g, dies d oo Ht A & oK e
AT ggad weerard St 1 399 Wt SUET H91 SA a1 drel 9 WfhT 99 98 S o ad &) foran @t a8t | wer man F g guar
Y HIAT & A T8 7 AN 7 TG H S 4 a1 3 & «ifdh 89 T2l a1 F IR &Y 91 IWa1 Ay fran sman 21 e/@ &) g
A B T § TEfIT 39 TER B A @ T B G Y oreer Bl S O FIA T A g 7 iR g 9w 3rrlat ¥ 178 9 A Ha
5 g ST HTA TG A ST B T B forg SR s o e @ siik W Sut @ g forg omuw fham 21 & ofk Fii @ wew
ff 987 9 <9 § T iR SHST RUIE 311F ¢ a1 Soord@ # H=A1 A1 | G981 Had Hel 6 e ISl S B a9 8, e aw F W
9Iel ST HIA ATAHaE | ds & Ay a9 & Afdh 919 39 9T d 9 Tt € O sHeT kg a9 @ ofk &ve o # & e fasdt
H BT W TE 3 S| 39 TOR DI 9 Dl ol & | THRT S 39 THY JATddarg @l oue ¥ &l SHfeIY I8 o3 W= Ay fh g6 siedarg
@ ors § gaforg I8 AR ol 21

THTIRT AEIGd, IR-aR I8 B8l ST & (& I8 TRER (C-0aR 8, I8 IXaR SHaidl &1 AR § ok dav-aa & kg 3§ g Fer 91 81
i T HAleetre (Ie@RAT) : AR 7R Hu e @1 2l

Si.fawra HAR AeRl=n : fl, 98 W F7 w1 21 FHE A 5@ sHH! TLH HA1 a1 S oS guR § 3 78 e @ FE S 9WH A A T 9]
FUH B TAM A YR A T 39 AT 7o faw ff Sh-afFs ) & 1 et € S9! Al | et o w1 81 39 ar # ar 7
Hel T 6 a8 WHR (E-clar 2| B | 34 o gearat g3 3R q=f drli A o[ Fhrel, -2 &t Al a8 & qew=i 7 Fa1 6 4
Rargd <7 & fog GaR 78 €| 91 9919 2 & 58 | ¥ 55 WA &1 WAl d HAT A& 8| 9% USG1 H a1 &1 a1 dP 2 Afp bR Tai
PV B AR A SHD! CA-aax It wrent 2l o el H U g9 AR B A € 9 el B 49 e 2 3t ge N ey ar i ar A
THS TP H el g AR A% ardt f gD ua H 7 2 SO TR B 79 W QAR HAT ARG AP 3R reT-o7eTT Wg W 9 o S
e 21 BT B TRHR A0l H DY A1 b T &9 B Al Tord - T€ a1} T Té T Wb 8] T& W Y aR g9 forep fpar w ®
fafiy ok wewwl @& ar # AT gEeT weeEd St @ 99 @1 39, iU © el § 98 & Gt @ a9l & @ a1 i & e
AEREl H B 39 TER DI TaAd TAfafafedi gerdt § ok 381 B EXEN 48 Had Ial W@ ¢ el I TRER 7 9R A9l @1 RREE g% e
gl S8 FE & 5 o oyl e g anfey ok swe forg S 8@ wIR Sig aRe o) o #

TR 9 Fe%dl ¥ IO &1 98 39 g H g wohR &t ey aroer w'1 &) wewwi o et v &t Ol nffafiai 7 8 sk feedt ey |
SIETE AFRASHAT & AT UaT 7 8l # 15-20 A @ B AW a1 w6 g €| (aam)

SHRI SHYAMACHARAN SHUKLA : Sir, | want to raise a point of order.
MR. CHAIRMAN : What is your point of order?

SHRI SHYAMACHARAN SHUKLA : Sir, there is no mention of Madarsas in the President's Address. | call your
attention to Rule 356 which says:

"The Speaker, after having called the attention of the House to the conduct of a member who persists in
irrelevance or in tedious repetition either of his own arguments or of the arguments used by other
members in debate, may direct him to discontinue his speech. "

| want your ruling now.

MR. CHAIRMAN: Do you want the Chair to direct the Members that they must speak in this way or that way? This is
not the practice followed in the House. | have been here for the last two-and-a-half years.&€| (Interruptions)

MR. CHAIRMAN: | have been watching the proceedings for the last two-and-a-half years. The Chair cannot direct a
Member to speak in this way or that way. This is not the procedure followed in the House.

SHRI SHYAMACHARAN SHUKLA : | am trying to anticipate what the other parties might say in
future....(Interruptions)

MR. CHAIRMAN: There is no point of order. The procedure being followed in this House is that a Member is given
the freedom of expression here to speak in a way he likes.

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): But it is not in contradiction to Rule 356. Please read Rule 356.



It clearly lays upon the Speaker a duty to ensure that anybody, speaking on any Motion, must be within the bounds
of relevance. When a Member, while moving the Motion, takes up issues that are not covered by the Motion of
Thanks, and certainly what happens in the Madrasas in Pakistan, and is not within the bounds of what the
President's Address has said, then, it is the duty of the Chair to ensure that either the Member who is speaking
remains within relevance or he directs the Member to discontinue his speech. That is the rule.

MR. CHAIRMAN: Shri Mani Shankar Aiyar, there is mention of cross-border terrorism in the President's Address. He
is expressing in a way he likes. We cannot say about it. The President has expressed it. You cannot strictly enforce
the rule. If the rules are strictly enforced, then the House will be different.

SHRI VAIKO : He can never speak if the rule is strictly applied....(/nterruptions)

MR. CHAIRMAN: Yes. Sometimes, the rules are in your favour. Sometimes, the rules are in their favour. So, we
have to exercise the discretion to defuse the situation.

SIS HaR Hegtsn (wufa St A i w A Rem frcd e @l @ gk @ s e wm g T ww w
el AT ST & g6H 3idarg &1 i &1 weufy & iyt # w1 T 6 adeag @ Raene 3w ik v @Y firer ) o =fay, A
3t #1 fRres & <@T ol @t 29l F 5 R B BIS SEe! Ariiedr 91 7 81, O garT R 9 <@ 21 afee ot 0 wexal @ Raere
HRATS Y 6T & olfh 99 AP o} |l Ul BIE 919 Sl & o7 S9@ Y 3RIT oY 91 & 3% 99 AP B S &t Wt 2l

aurafay o, 369 gga F 39 3R ardl &1 s 7%, @ R w® o A W0 € M w® aR w9 B e w Raw s aiftgl g i aeh
8¢ SEE ® IR 7 weufa St & srfimor F faw gen| I @t T 6 ot oft g S aga oot @ 93 W@ 21 WReR R gEw Wit
Teli B e B 39 1R faER S el

o1 A1 3R Siex feafwfied &1 farg a1 2 A ) 9R1 Wed e a1 AR & ¥&ar 81 369 3rarar 10-15 3 Ry € @ dR w® faqy
Mt @, e @ IR F A9 vea @ T P 70 a1 TR A= ga fAfte o § v AR gam S sk e F5 F Ao s @ aga @ e
ITH Wi A1 S/ g 7 7+t ot R &, SEA syt i 6 fagw S # framn @ gan ofik 9 syt ara awi <&t S weht? S Q@ A
St g wfy #ifat of, 92 ) frar a1 e 9 Rutet & smaR R Srars wft T gt B R | aew B 9 | Ao 9, swdt 985
wevd 2l ARy it ) w9 @ e @) e S 9 @ wad 2

TUTAf AETGd, ST B A N e g7 969 g8l TH W Igd PP B TN T Y 76 W I89 I3 P a9 Bl T 2

13.00 hrs.
FH W HH & AR T 3R AR & A9 A B aR AT i IR 989 Bl © ofhd § dadl gad S d1al BT Iecid Bl aredl gl

HATIRY FEGE, TS T8t $H ORE BT (P FRIAF a141 91 <61 & iR Fer o w1 & gt R ffy w oon @ @ & fFeh 3 Raia qfy w
T AT TET| Ererifen gt wiex a1 gor Bl o fRufy uw & 6 fRarfia qf wR AR €1 1949-50 H AR Yo g0 41 W@ U, TAR AT W D ¥
e #3f SR 4. A= qoetw Ud SR Weu © A A1 6 WHY 981 W ofell B qidi goe gy oAl 3R O IO @1 B g g A1l
T WX A @l T, IED a6 3 g1 fGw off 7 swen Rarard fa ok @, wefta it 98 | ofv gee derte @ s o [l s9
STTE ol W1 SRR 9l A g €, TS §9 AT R ARy @1 S W& | Walel 36 41 &1 781 6 I iy Y on W& 2 afes qg wer o @
& 5 99 fee & arer &l Rrarer 7€ &1 wava| F feegalt W gEn d W afvdy @ Snen 6 wE gon € @ a@nfed, 67 tws
SIS & arER o 8 e =R |

ol fRufer g 991 7 @ b sraedn o aiffies X1 €, IOl &1 W[ & 3R Uo oftel w81 o1 qon & ol 9 &9, YW el & g9 B &
ford S <& | wwrafay Sft, a8i 14 AR O € el et 7-8 | AT | g 81 @ 21 o yarweE Sft ) QR foan o w81 € 3R a§ @
S %81 @ 3 St B are” 3iR o A & fhan, a8 ¥ S W %@ €1 39 91d @1 Seoid A o W@ ¢ 6 9@, du d A9d. & @ 9w
Hfed # qoll d Hvar 3¢ € forad are” 3R 3o & S | g @it @21 A Ry & 6 et fRafd 7 &9 3R 39 < | 7€ wWraen et
B 9 Rred o 5 g @1 o1 g &1 @8 IO S UF Wy S ard 81| Qi Wi @ i anfed | afy wn e o 39w e v fRufa
tar & Tt @ Rt afafesar 2eft

ARy AEGd, e el 9 Ve & 5 Wg-wal &1 qa € ok a8t wew fSh & "y Yar wu e o e 81 6 et an gw dwn @ 6
foelt wewr @& qen WA+ wa Bl [iar QAr 21 wed you & s 7 e AW | FEE-as S far 21 gard faus St A6 3 U 318t v
foran f6 agt w1 @ g w3 7 o A @ friavn 3 R @ fras R forar gon @ % warl-wetl dovard 39 ok ¥ wiifia &y, g8t
TG AN M| ST AN BT oA o O, S8 STerd | g S| S AR SEr | T8 o1 ¥ehd 9, 9% a9 ff of S T R 3HE Sfears dar
g | sfmelt |t oft o, 7@ oredht ara @, 9= o oft WA | | St @ ge R wad v gen 8, 9 o odfiaie o ¥t €, ot W @
U=, T U A HAl §9 ORE BT FHEAv-us ), 9w o W gom S| T8 Ao 87 Af W= Bis B SR 9, 6 ol
Hact R frar S| Su® g § U8 wEl ST 8, 99 919 P S Wil § P g8 arseiiedr #Y a8 @) 8 ST vew ¥ uw R
w1 ¢ : Shankaracharya Krupanand Maharaj blesses Sonia Gandhi in the Davengiri Temple. 3ix g & sft 7% wowx
qERa avmfiel vd f A wErs- i e € - g Au aew e, sl

st e AT (FAABRY) : 5 T T 87

SIS PAR Ae@IAAT : AR 7EIGY, T PR S qHe H el g 73l @1 aififes o/ & o 59 @ &1 Fraga s =nfed an
VT BT 9123, w1 gEEE & mieat < afdd, = 98 we s aifed?

SHRI SHYAMACHARAN SHUKLA : Mr. Chairman, Sir, he has done it in his individual capacity.



SIS $AR AT | HfRT Aeied, F 3 SR HEAT @ledT g 6 I8 Qe AT 78 ot G| e 59 & su 3w d &0
A€, (@aer) § vawar At F1 Ry T8 7R @ §, WRER Tt R | vawer it B R Frimn @ R w1 @ 18€) (FaumE)

#t ww Af=1aen @ e 7 9@ s € Shankaracharya is a State Guest in some of the States.

SIS PR A=A @ aaHf o, HagaRon 9 wgforad & qares 181 ad amarl § o199 e <81 A1 & wgfoad & qares
VAR A Fenrgd iR T8t e wamwrard @ e 3t a1a 72 21 S9H 98 TR & fF oR W H | @IS W H I WY ol gAd 8 Tl
3R OTPR 9@ a1 PW H Fel WY dl 98 VAR 8l T | URAR DI URATT STT-3Ta @Rl & g arerv-ofa 81, ¥8 Sfua 78 81 39 aa
P F AT AHA TR HEAT aTEl gl

it Bradsr srasE - o9 F e ge AEne 1€ ()

SIS PAR AeRAT | GHRT Aeied, offet Bt aRFRIRT # srter & amel # [ SR &l S %@T 21 $9a) @ ST § g8t wify wenfia
@it g B Hex 7E B T fh 981 B & Wy, Teds Bt |V, sice S @ 3k R ave § sua Ry fear a8, S st
HiSATS U1 81 IE 2| A H I § T IATERY a4, YR W Al B AN SR gEY A1 9w H ey qon § sem 5 afk fua ot
a1 it S WA § 8iR 1w @ arqdid ¥ AW & & WY, U9 Hi diadid W AT & B BT Hlg IRl el A A 9gd =0T
BT | AR oo # @R gt 1 ara ekt & o1 Sfua 7€ 81 Wiy # ok @ A@ean € % S orsw el g, 99 AT T, I W g
T gren T f5 q@l HE wwsar 7 @, F Big g 7 | AR T8 wwsiar @ 9 (R g wEEw s @ S @ o nfét
TP 49 & Sl &, S gHE TE gordt 21 g F aved € 5 7w wwen K @, 98 o aeft @ iR 7' awen g 7 #9 | swe o
3P TS BT 8l 98 a3 9 ar <& oft, <y A gwa g e & o wara femn wan an) wig e 99 & wisa ek
IFFET B VY GR R U GO & O G9! &, 319 Madalg ST [@ad T o¥e ¥ 99 # @1 &1 T 8, TH1 qhEell & & o1y 3
T DY Uehdl, TGSl a1 GRS Thdl g1 Y& B iovd &1 S°® o1y gAR yar #@30 oft aiq e & ol @1 sara-ail i <419 &1
HET EY T TR @ £ T HaD! I 9 HATH W 7S Bl AMRY, SAD B HOlgd B AMBY| Afp TAT B B IO B I U QMRIUT
Fed Y § 39§ ARG & 9ER B T H i BT I DYl 39 & e # 7 el F e e g 6 PR 6w wed e ward,
RS, A R e & S Gy AW B @A €, §9 FE Garel| W AR WeA H AR B 9 P T 7 W &9 BT G fhar S i
HigeE fagl &1 99w B H 89 T eSINT § 1 9gd 37281 BN 61 vl & Wi Aeuf S 7 S Afwwimr 37, 99w # g=are ware v
TR &Yl §| g=arg|

MR. CHAIRMAN : Shri Anant Gangaram Geete.

SHRI G.M. BANATWALLA (PONNANI): Mr. Chairman, he can speak after Lunch Break and we also have to go for
our Friday prayers. We have to listen to his speech also. Kindly adjourn the House for lunch now.

Sir, it can be taken up after the Lunch.
MR. CHAIRMAN : The House stands adjourned.
Shri Geete, you can continue. ...(Interruptions)
MR. CHAIRMAN: We have to meet again at 2.10 p.m.
13.10 hrs
The Lok Sabha then adjourned for Lunch till ten minutes

past Fourteen of the Clock.

14.12 hrs.

dls |AT 1412 951 AOAESHTI B U YH: 99dd_ g8l

( Shri Basu Deb Acharia in the Chair)

st #We1 wad (FpEg <R 7ew) © wunly S, oS war ) a9 W wEE @ e @) gy # omuw sty A € e oft wii -



Pt gorord G 3R 899 ® FH W BH UF He B oy a5 St €] (=aum)
T "eled | A 3w emue offeR A @ €. (EuE)

it WE wad : @y AEEE, § omuR argAf A Rer €1 aet gt fadh gom 21 war @) a5 R F O v 1 Sriwd g1 w9 Oen e
ST &1 & U He F AR € WY 819 W & Ud He & forg veu far Wiyl &€| (aur)

HYT Al | U oY dfsv|

St Al WA : G AT I T Y @ forg orgAfyy 3 @ ok e v @ forg v o Rl & & & R gon w9 o T €
A UF B & fIT e Sorn WY iR g6 qui & o faan s | €] (@aem)

MR CHAIRMAN b Nothing Wi” go on record' except Shl‘i Geethelmmuluummuumuluummuumuluumummlmluumul S
speech.(Interruptions) a€;*

MR. CHAIRMAN: You please take your seat....(Interruptions)
MR. CHAIRMAN: Your leader will be speaking....(Interruptions)

#t AT A | WY 9@ S A ar o i & <l ot erdtem % v o it # Rrenn 7 @ v@ 8, & ft Ton w81 'R 3w FRst
fgeil &1 |aTel 81 UX ¥E R 8, T AL AFARSA & MU FATTATS St DY AT A UG W & & I ed & Udh He & forg gor famm)

a€| (azaum)
* Not Recorded

MR. CHAIRMAN: Your leader will speak now....(Interruptions)

MR. CHAIRMAN: Nothing will go on record, except Shri Geethg""""" """t S
speech.(Interruptions) &€, *

MR. CHAIRMAN: You please take your seat first. Shri Geethe you please start your speech....(Inferruptions)

MR. CHAIRMAN: Shri Geethe, please control your Member. You are the leader of the party and you cannot control
your Member. He is disturbing the House....(Interruptions)*

MR. CHAIRMAN: You please take your seat first....(Inferruptions)
MR. CHAIRMAN: | will not allow you. You please take your seat....(Inferruptions)

MR. CHAIRMAN: You please take your seat. Whatever you want to say, Shri Geethe will refer to
that....(Interruptions)*

MR. CHAIRMAN: Do not disturb the House....(Interruptions)

MR. CHAIRMAN : Nothing will go on record except Shri Anant Gangaram Geete's speech. (Interruptions) &€,*
AT A gy g 91t =E R wed g, Afte uga amg 9fSd | .. (araur)

TATA HEIRT : 37 B9W & R fIved R ® #. (mu)

* Not Recorded.

wHTafa #eied @ You take your seat first.... (@)

HATATI AgIGY : 3 B19d &I i f¥ved & @ €. (agrH)

IR AEId © 379 9gq 8 T, T 3’9 53 g |... (FIEE)

MR. CHAIRMAN: | have already called Shri Anant Gangaram Geete....(Interruptions)

MR. CHAIRMAN: Nothing will go on record except Shri Anant Gangaram



Geete's speech.(Interruptions) &€, *

MR. CHAIRMAN: Shri Anant Gangaram Geete, you control your Member.

#t =i R M (FENR) ey wEiEy, we A oA Taakedt 81 # 9 Tedwed! B §¥ Sl el g &€, (auE)
MR. CHAIRMAN: Your leader is on his leg and you are disturbing your leader....(Interruptions)

MR. CHAIRMAN: Your leader is on his leg....(Interruptions)

MR. CHAIRMAN: Shri Anant Gangaram Geete, you start your speech now.

At ar=a TR WA ¢ wEiT 78Ry, 99 98 g9 o9 @ forv ve R T, 99 Sue qd g8t W) 4 aaaren St 3 o ar 5 et
BHRT AT &1 999 8| 99 999 3fl uifsas dori= siftrerd 9| S5 6 99y 8199 od & oy vsod fman o «iftp we @1 TaaweerH!

el g Rp Erow I @ g vee e 21 4 W AT w0 o ¥ Tuwm e 21 =Ry S€) (@)
HHTATT HEI]A 37 3791 |01 IH S|

st \leT waa @l oft, § gEe kg ¥ arwerse #Ran gl

*Not Recorded

14.17 hrs.

(R I el i T s R e s B | R e AR )

it =i TiRm A () - waiy ey, St s oER A St 7 weufi St & i w S geraTs wRTE We ® | 9w
foran 8, S90S oTPHIeT & g F agt R @sT g3 g1 I WA BT STTHIGT Sl gl ORBR B Sl Afat §, 99 Al @1 gwdawor gafa
St & SAHAIYT # BT 21 99 W UA.ELY. Bl WRHR 39 o¥ A 9 @ 8, Eex | P ¢, e § @1 W W & A9 @ e dn g 99 S
f&dil @1 B B BT T 56 DR 7 A Iea [ aonRft off & g #§ w3 B g fHa g

TART <9 Pit 7eT I 8 ofR Twi 60 wfored & wumar smardht wfivr gt fadray frar aRart @ & gaforg weufy St = sroe sifdmor & @ 3w
H1 A waW g1 7, a7 8, SuE «fied fran 21 g8 wiftes swfey e wifes e 9t & qoee 39 af e woa sumer 89 &1
SHIg 1 2001-2002 TTHT 210 AT e AN 3 ®1 SUW &1 BI HHIET & W fUwel af & 196 faferas e & wmer #1

HYHR DI P AT BT AU Sff 7 379+ w07 # faepa A% TR 4R I GG @ HHA [T §H S H T AA 3 DT IAGH F@dl o 6T
AR TS B T weoft 3R Fear Bt A ot gcft o W 21 T B a1t § 39 weq A g6 7 off, st et O’ FY AR g H '} quie |
g A B A ot fF framl @ Suw @ U Iow W g a9 # o w ot gedt gerd oyl ueufy St 7 3w 9w @ oft iy B we ww
BY @8 ¢ fh o o @ et @1 geran el # g9 Aifa &1 w@ra s g1 fEAm Agd o oM wwa S 9u 9e1 dwar €, 39 Ao @
ST S IHS! SU B Hel Hod el Hepa 8l

B AT A STAT-37T TRE Pt IR Beft & S 7eRIg A T B {9mar Fet #1 A 9 &7 9§ o § Fiwevr & F Siewi o, W waw
SYTET UERUIE T S @1 8, S @1 USTaR STe1 Bl &1 Ok FHN TSIl Uod & ORI H HIhell @1 4STaR W&l gkl & | a8l el @i
R SATET B gY W I 961 & DRV B9 A Gl H HIhell DI Ol el ferdn ATl 59 I8 d6 g1 off oet @@ S feEmil @ 9wt
HIRIET BAT, 49 € 3 WEd! B W IHSHT BrIar fenm| s Ty, @ WReR A el @ ded # o $ff Ay orad 2, F 9w Aify @
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(Mr. Deputy Speaker in the Chair)
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SHRI A.C. JOS (TRICHUR): You are supporting the Motion, but you are opposing him. ...(/nterruptions)
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SHRI SHIVRAJ V. PATIL (LATUR): This is one-sided.
SHRI SOMNATH CHATTERJEE (BOLPUR): This should be expunged.

SHRI SHIVRAJ V. PATIL : | am thankful to you.
# syt giran ot SR € o A0 W @Y B 2. TREN W wd B €, srReny A W @ d A 2, e v i A w@ 87

i =T TRM WA T A W IS Fgarast TEl q Icha€] (aEm)
MR. DEPUTY-SPEAKER: Do not interrupt the Member, please.
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SHRI E. AHAMED (MANJERI): | do not want to raise a controversy. | just want to explain how this Haj subsidy had
come into being. As a matter of fact, earlier Hajis used to go to Jeddah in a ship. When ships have been stopped,
the Government said that since only the aircraft could be used, the difference between the air fare and fare by ship
will be borne by the Government. That is how it has come into effect. It is not done on the request of the Muslim
community. Earlier it was only performed by the ship. The Government was not able to send the ship. It has come
into being because of the inability of the Government to send the ship there. It is up to the Government. Even the
Committee on External Affairs headed by no less a person than the Prime Minister had said that this is a
progressive measure. Even the hon. Prime Minister was constrained to give more subsidy. Are we responsible for
that?

MR. DEPUTY-SPEAKER: Shri Ahamed, all of you would be participating in the debate. You may note down
whatever you want to say against this, and say it when your turn comes. If any objectionable comment is there, | will
expunge it. Let him continue now.
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SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, it was decided in the BAC that each party will stick to the time
allotted to it If the NDA parties speak for three to four hours, what will be the time left for the Opposition parties?



MR. DEPUTY-SPEAKER: Each party has been allotted its time period. | have got the list with me. That is why | am
asking him to conclude now....(Interruptions)
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MR. DEPUTY-SPEAKER: Shri Jadhav, please do not disturb him now. Let him speak. am am= @i &1 oft are =&
... (Interruptions)
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MR. DEPUTY-SPEAKER: Now, you have to conclude. Twenty minutes are allotted for you and you have taken 45
minutes. You have to conclude now.
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MR. DEPUTY-SPEAKER: Hon. Members present in the House whose amendments to the Motion of Thanks of the
President's Address have been circulated may, if they desire to move their amendments, send slips to the Table
within 15 minutes, indicating the serial numbers of the amendments they would like to move. Those amendments
will only be treated as moved. A list showing the serial numbers of amendments treated as moved will be put up on
the notice board shortly thereafter. In case any Member finds any discrepancy in the list, he may kindly bring it to
the notice of the officer at the Table immediately.

Now, Shrimati Sonia Gandhi.
Motion moved:
"That an Address be presented to the President in the following terms:-

That the members of the Lok Sabha assembled in this Session are deeply grateful to the President for
the Address which he has been pleased to deliver to both Houses of Parliament assembled together on
February 25, 2002"."

SHRIMATI SONIA GANDHI (AMETHI): Mr. Deputy-Speaker, Sir, | rise to speak on the hon. President's Address.

But Before | proceed to respond to the issues raised in the Address, | cannot but refer to the tragic accident which
took the life of our esteemed Speaker, Shri Balayogi, who during his four-year short stint endeared himself to each
one of us with his gentle manners and fair-minded rulings; we will, for long, continue to miss him.

| also join the hon. President in paying homage to the martyrs who gave their lives to defend our Parliament, the



symbol, the supreme symbol of our democracy.
The President's Address says:

"Maintenance of communal harmony and adherence to the secular ideals of our Constitution are the
bedrock of our national ethos."

| rise in anguish and pain at the carnage at Godhra first and the subsequent genocide in Ahmedabad, Vadodara,
Rajkot, Surat and other places in the land of Gujarat, the land of the Mahatma, the embodiment of ahimsa.

Guijarat, | believe, is only a symptom. It is a symptom of a deeper malaise afflicting our country. This disease is
called the politics of hate. The proponents of such politics, some of them at least, sit right in front of us; some of
them are charge-sheeted.

The traumatic events in Gujarat have demeaned us as civilised human beings, as citizens of a modern progressive
liberal society with a cherished heritage of living together in a spirit of amity and friendship. The guilty must not be
spared the punishment they deserve. We must all unite to ensure that peace returns to Gujarat and that such
tragedies do not take place elsewhere in the country at any time.

| visited, with some colleagues here, the affected areas in Gujarat. | went to Godhra first and Ahmedabad. Words
are too inadequate to express our horror at what we saw and what we heard.

15.00 hrs.

We had seen the remains of the charred bogies in Godhra; two surviving members of a family — a mother and the
child who managed to escape the burning bogies; in Ahmedabad, the killings and the suffering of the people for no
faults of theirs, frightened survivors; gutted property, and looted shops. Again in Ahmedabad at the Civil Hospital
and at the municipal hospital, a wounded young child - the only survivor of a large family; a large number of young
boys who were hospitalised with bullet wounds in their stomach. In Darya Gumbaz camp, we saw a father holding
his young daughter in his arms who had been raped in front of his eyes and the eyes of his wife. In the guest house
where we stopped for a brief moment, we heard the harrowing tales of the grieving widow of our ex-Member of
Parliament, Shri Ehsan Jaffri. These are the images that have shattered us and that will continue to haunt us.
These brutalities were committed under the very eyes of the State Government, whose complicity has been
thoroughly exposed. | know that this word “complicity' is not liked by the Government and is not liked by the Home
Minister in particular, but | shall repeat it. Complicity was what it was.

| listened to the Home Minister's reply the other day when we were discussing the Gujarat killings and | can say that
much of what he said was at complete variance with what we saw in Ahmedabad and in Gujarat. It was at complete
variance not only with what we saw but also with what we heard from the people directly affected and also with
what we heard from the officers who were there to brief us. The Home Minister, of course, gave a clean chit to the
Government of Gujarat and to the Chief Minister. Not only that, the Home Minister congratulated himself for bringing
the situation under control so speedily. That was not the first time that he congratulated himself. He congratulated
himself also on the 15! of March at 5.30 p.m. at the PM's residence when some of us were called because they
wished to brief us on Gujarat. At that stage, Gujarat was still burning and at that very stage the Home Minister
congratulated himself for bringing the situation under control so quickly. Now, how it could be so in the face of clear
evidence to the contrary is beyond my understanding.

The other day, when the Home Minister spoke here, he also came up with an incredulous explanation for the delay
in deploying the Army saying that the deployment of the Army had to be delayed because it could have affected the
security on our borders. Now we all appreciate the sentiment. But | would like to ask the question: is it not shocking
that a Government that makes so much of security did not see it fit to make contingency plans to deal with precisely
such a situation?

The State Government has been guilty of dereliction of its constitutional duties and obligations. We have stated
earlier and | repeat it here that the continuance of such an irresponsible and callous Government is an affront to our
democratic system. Its refusal to institute a probe headed by a sitting Judge of the Supreme Court mocks the
feelings of all caring people.

Therefore, Mr. Deputy-Speaker, Sir ,through you, | once again put to the Government the request that a judicial
inquiry has to be set up under a sitting Judge of the Supreme Court .

The other question which is before us all, and at least also before some of our colleagues from the Treasury
Benches, from the NDA partners, is that no relief action had at all taken place till the day of our visit to Gujarat. |



had the opportunity of meeting some NGOs after we met with the officials. They reiterated this and said that no
relief, no coordination committee, no peace committee had been set up till that day. Therefore, | would through you,
request the Government to look into this and if till today such an exercise has not been undertaken, | would like the
Government and the Prime Minister to take a special interest in this.

The acts of omission and commission on the part of the Central Government in handling the situation in Ayodhya
caused by the actions of the Vishwa Hindu Parishad, | believe, are shameful, to say the least. Despite all our
warnings on the build up of tension in Ayodhya, these were allowed to grow. At an all Party meeting convened by
the Prime Minister on the 26 February, we were extremely concerned and therefore on the 22" we had sent a
letter to the Prime Minister asking him to call an all Party meeting and he very kindly called us on 26t February to
discuss the situation developing in Ayodhya. But | must say with regret that at that point of time, the reaction of the
Prime Minister and the Home Minister both was shockingly casual. Both of them wondered and were surprised to
see us express such concern because at that stage, because according to them there had been no violation of law
and order in Ayodhya. We were told that yes, certain yagnas were taking place, but they were not taking place in
the disputed area and therefore there was no reason whatsoever for us to be so concerned. | believe, at least we
felt in our Party, that this was an outrageous distortion of the facts on the ground because we were receiving
different reports from our workers and from our friends in Uttar Pradesh at that time.

Sir, the President spoke with reassurance on his Government's determination to protect the status quo in Ayodhya.
But, the other day the country and we all learned with shock and dismay of the duplicity of the Government's
agenda in the Supreme Court. It now transpires that while the people of our country were made to believe that the
Prime Minister and his government were neutral in regard to the proposed VHP plan, the Prime Minister was
instructing his Attorney-General to plead for that very plan in the court. Indeed, the Prime Minister's statements
have been ambiguous throughout.

The Prime Minister, as we all know, initiated a dialogue with religious and community leaders. This, | am afraid, was
no substitute for firm and resolute action by the Government. The Prime Minister and his senior Party colleagues
exhibited neither the will nor the capacity to deal with the Vishwa Hindu Parishad's blackmail, and blackmail it was.

As a matter of fact, the Central Government tacitly connived with the VHP and, as has now been exposed, openly
collaborated with them.

On 27" February, the Home Minister wrote to the State Governments saying that in view of the volatile situation, all
volunteers and prominent leaders of the Vishwa Hindu Parishad must be prevented from proceeding to Ayodhya. A
few days later, on 11" March, the State Governments were asked to provide police protection to kar sewaks
travelling by train to Ayodhya. Now, why this 'U' turn? We would like to know as to why this 'U' turn has been taken.
Perhaps, the explanation lies in a letter written to the Prime Minister on the 71" March by several BJP Members of
Parliament threatening him and his Government with dire consequences if the Prime Minister did not fall in line with
their demands. | have both the documents here with me — the letters that the Home Minister sent to all the States on
two occasions. Now, could this perhaps be the reason which made the Prime Minister change his mind and cause
the Government to instruct the Attorney-General to intervene in the manner he did in the Supreme Court? What are
we to make of such a Government? What are we to make of a Government that does not know its mind, a
Government which is full of contradictions, which puts factional pressures above national interest and caves in to
communal forces?

| now turn to national security. After the terrible events of 13! December, the Government received broad support
to deal with the situation in a manner that best protected the national interest. We were all one on this issue.
Thereafter, we saw an unprecedented build-up of troops on our borders. Today, three months later, | believe the
nation seeks answers to some basic questions.

The first question is, what progress has been made in extraditing the 20 most-wanted persons identified by us who
are till today in Pakistan? The second question is, to what degree has cross border terrorism sponsored by
Pakistan in Jammu and Kashmir declined? The third question is, in what way has Pakistan's approach to and policy
on Jammu and Kashmir changed? And the fourth question is, in what way has the international community

responded to our concerns after Gen. Musharraf's speech at 121" January?

The Government claims that it has a clear strategy on Jammu and Kashmir. | am afraid that we, on this side, see no
evidence whatsoever of such a strategy. The misery and suffering of our brothers and sisters in Jammu and
Kashmir continue unabated. The lives of our valiant security personnel continue to be at grave risk. The support
that the Government has been receiving from us and indeed from the whole country in its search for a durable
peace in Jammu and Kashmir has, | believe, been frittered away.

On security still, | regret to point out that even after two years and more, this House is still in the dark about the



action taken on the Subrahmanyam Report on Kargil. As a matter of fact, we have not been allowed to discuss it.
We have not even been given the opportunity to discuss this Report in the House, leave alone the implementation
of that Report. Instead, Mr. Deputy-Speaker, Sir, what do we get from the Defence Ministry? Scams, scandals,
skeletons tumbling out of every cupboard.

An Inquiry Commission has been set up. Shockingly, long before the Commission has completed its inquiry, the
Prime Minister rehabilitates the subject of the inquiry and gives him a clean chit. | wonder what kind of a message
the judge received on this issue. He is in the process of going through with the inquiry and the Prime Minister gives
a clean chit to the subject of the inquiry. | believe, we all know what kind of a message must have gone to the
commission.

Now, the CVC Report on Defence deals is being hushed up. Journalists who have exposed corruption in high
places are being harassed. A member of the Union Cabinet has mounted a scathing attack on the CAG and defied
the authority of the PAC. Mr. Deputy-Speaker, Sir, | ask the Prime Minister through you what are we to make of all
this. | can only say that this is farce, a plain and simple farce. This is a theatre of the absurd.

On the situation in the North-East, the President has said:

"Peace, security and development in North-East continue to receive my Government's focussed attention.

How ironic? The ad hoc way in which the Government handled the talks with the insurgent groups led to turmoil
and violence in Manipur, not only in Manipur but in many other parts of the North-East. Some of the NDA partners
even colluded to topple the Congress Government in Manipur. But their own Government quarrelled over the spoils
of Office and very briefly after, fell. As a result, ethnic strife, and political anarchy followed.

Notwithstanding the deplorable collusion between the NDA partners and the underground, during the recent
elections the brave people of Manipur have spoken and the Congress is now leading a coalition Government in
Manipur.

Sir, the recent Budget has made a mockery of all the sentiments expressed in the President's Address. It contains
nothing but tokenisms. The Government claims that the economic fundamentals are sound. How can they be
sound? For four long years, there has been a deceleration in growth, slow down in industry and famine in
investment. The employment scene has never been so grim before. As a matter of fact, the Government policies
have struck fear in the heart of the working class. Where is the consultation that should have taken place with the
trade unions and with the National Labour Commission? | am told that such consultations have simply not taken
place. At a time when the country is facing sharp economic slow down, why is the Government talking of
retrenchment? The Government had promised, | think, 10 million jobs a year. All we hear Government talk about is
firing employees. Now, this, | believe, is misplaced priority. Again the President's Address claims that the
Government is committed to rural development. Yet, we find in the Budget that the allocation for the Department of
Rural Development in 2002-2003 is lower than the anticipated expenditure in 2001-2002. Worse still, in terms of
physical achievement, there is a shocking shortfall in attaining targets in every single programme of this Ministry.
The failure in rural development, naturally aggravates the burden of our farmers who are already groaning under
the burden of mounting debt, thanks to increase in the price of urea and other fertilisers.

Our house-wives have been hit hard by the increase in the prices of cooking gas and kerosene. Pensioners and
senior citizens are seeing the value of their savings dwindle. We have yet to see a significant programme to utilise
the huge stocks of foodgrains presently in the Government godowns to benefit the weaker sections of our society
and the vulnerable regions of our country. The President's Address also claims credit for privatisation. There is one
question that all of us are asking. We would like to ask the Government through you, why our profit-making
companies are being sold off? Why are our strong public sector companies being weakened?

Another serious matter that has been agitating us is that of the communalisation of our educational and intellectual
institutions. We have spoken about this on many occasions. But what we have said has been of no use at all
because this exercise continues in the Government. It is not just a question of communalisation but the manner in
which bigots are being placed in position of prominence and responsibility. Academic excellence and integrity has
been totally abandoned in favour of those who champion sectarian agendas with half-truth, lies and distortions. We,
in the Congress Party, demand the immediate constitution and convening of the Central Advisory Board of
Education without whose explicit approval there can be no changes authorised in the text-books.

Before closing, let me say, how gratified | was to listen to para 47 of the President's Address where he drew the
attention to the fact that this year marks the first decade of the empowerment of panchayats and nagarpalikas



through the 73" and 74" Amendments to the Constitution. These amendments, | believe, are in some ways, the
most enduring legacy of the late Shri Rajiv Gandhi. And the fact that we now have 34 lakh elected representatives
at the grassroots, over 10 lakhs of whom are women ,is a matter of great pride to us, at least, to us in the Congress
Party. There is, however, a long way to go to fully realise the dreams of Shri Rajiv Gandhi. Therefore, | would like to
completely associate myself with the sentiments expressed by the hon. President and | would like to suggest that
we have a special debate on how these institutions of local self-government can be strengthened and improved.

Now, in conclusion, | place on record our grave concern and dismay at the comprehensive collapse of governance
at the Centre. With every passing day, the BJP-led Government's total ineptitude, shocking insensitivity and blatant
support to bigoted forces stand exposed. The consequences are being borne in a most tragic manner by our
people.

Mr. Deputy-Speaker, Sir, our people yearn for peace and harmony. Our people yearn for security. Our people yearn
for a life of dignity, for a life of prosperity and well-being. This Government, | am afraid, has betrayed their hopes
and expectations. This Government has failed the nation.
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SHRI SOMNATH CHATTERJEE (BOLPUR): Mr. Deputy-Speaker, Sir, | join the hon. Leader of the Opposition in

paying my homage to our former Speaker Shri G.M.C. Balayogi and to the martyrs who gave their lives here on 13
December and also to the victims of the communal carnage.

We have all the highest regard for the Rashtrapatiji. But, we cannot but sympathise with him that he had to read a
most useless and stale parchment which has not the slightest relation to either reality or to reliability. According to
me, if we go through it, all this rigmarole is nothing but a hoax perpetrated on the people of this country. It has an
irritating length as we all have found that day, but not any depth and is nothing but a litany of benal platitudes.

The NDA, whatever maybe its pretensions, neither represents the nation nor has any democratic pretence any
longer. It is a most opportunistic alliance surviving upon division of spoils without any programme acceptable to all
the Parties and the only cementing factor appears to be the greed for power — some direct and some indirect. The
NDA is like a railway platform. | have said it earlier. Anybody can come in and anybody can go out at any moment of
time. Parties come and go with some sort of regularity. The Ministers are going out and coming in. Why are they
going out and why are they coming in — nobody knows. But nothing is for the sake of this country, but to keep this
motley combination together.

Even the hon. Prime Minister has taken over our 'C' team from us. He described a particular ally of his as our 'C'



team, CPI(M)'s 'C' team. He has even taken away that to him. Of course, we have disowned them. Another Party,
which left in anger has again been brought in. They are all waiting for the ministership and probably what has
happened very recently yesterday and today may result in &€,...(Interruptions)

SHRI SUDIP BANDYOPADHYAY (CALCUTTANORTH WEST): Sir, this is the man, this is the Party which
described Shrimati Indira Gandhi as the ‘witch' and now they are speaking like this. ...(Interruptions) Yes, they
described Shrimati Indira Gandhi as a 'witch' when Emergency was there. ...(Interruptions)

SHRI SOMNATH CHATTERJEE : Sir, one Minister had to go because of serious charges of corruption and
because another ally demanded the acceptance of the resignation. They demanded and went out of the NDA
because their demand for acceptance of resignation was not being complied with by you, Mr. Prime Minister.

. IraT e aaa (3v1R) @ STUd U 3 W A o7t #

SHRI SOMNATH CHATTERJEE : And the same Minister has come back when the proceedings are pending and
issuance of a notice under Section 8-B of that Act pre-supposes some sort of prima facie guilt, at least something to
inquire into. Otherwise the Commission would not have issued that notice. Now he is ensconced back into his seat.
Of course, the people of this country have no manner of doubt as to what is the real credibility of this Government.

Therefore, we see, Sir, whenever the people are getting an opportunity to express their views on the performance
of this Government or these parties, they have unceremoniously thrown this party and this combination into dustbin.
They have lost every election, and the result of Punjab election is absolutely tell-tale. People's determination to
defeat this Party, the B.J.P., the leading Party in this combination, compared to them, the Akalis have maintained
almost their strength, and the people's anger against the B.J.P. has been made very clear by the result of this. Why
are the people so angry? Within three years of this dispensation under the benign leadership of Shri Atal Bihari
Vajpayee, who promised a Government with a difference, why are the people so angry?

Well, the hon. Member who spoke just now restricted himself only to roads, | believe, so far as | could understand.
Of course, the seconder of the Motion has done his uncomfortable duty of supporting this Government, but is
nowhere to be seen here. Why are the people angry today? It is because whatever this Government has done is
either non-feasance or malfeasance, either they have not done anything or whatever they have done, they have
made a mess of it. Today, people are shuddering to think whether this country's unity will survive because what the
Constitution enshrines as a basic principle of our Constitution, namely, equality -- it is a constitutional mandate,
irrespective of caste, creed and religion -- is almost in shatters. People are worried about what is very dear to all
right-thinking members of the society in this country, namely, the secular character of this country. People are
worried whether this will ever remain because it is under direct challenge. What is happening now is that almost the
secularism is dead so long as this Government is there. It has brought about speedily, and our Prime Minister is
sitting over the corpse of secularism as a kapalik..

Sir, I hope, you will find an opportunity for us to discuss the Prime Minister's Statement about Ayodhya. | hope that
we shall get an opportunity to discuss the tantrums of the Attorney General in the Supreme Court and outside, and
the Government's abject cowardice in taking shelter under the Attorney General.

But, Sir, one matter | cannot avoid referring to just now. We understand, it is not denied and | wrote to the hon.
Prime Minister yesterday as soon as | got the information, that a Government official on behalf of the Statutory
Receiver, which is the Government of India, is going to accept a shila from VHP or Nyas. What is happening to this
country? The question of 'inside' and 'outside’ is immaterial. What is the Government's role in it? That shila, | take it,
will be purified, maybe, deified. A deified shila with all sorts of puja will be ceremoniously given to a Government
official. What will he do with it? Where will he keep it -- on his table or some religious place has to be found out? He
cannot give it to the pujaries or sadhu babas. He has to arrange for the puja. He has to keep a pujari for that.

16.00 hrs.

He has to construct some sort of a protection. What is happening to this country? The hon. Prime Minister does not
seem to at all take it seriously. Even today | heard this gentleman again on television, one Shri Gupta, saying that
he would accept it so long as it is outside the disputed territory.

Sir, | would like to ask one thing. The State of Uttar Pradesh is under the President's Rule. Who has authorised this
gentleman to accept this? Who has given the instruction and for what purpose? What will he do with that? Is it in
consonance with the secular character of our Constitution?

16.01 hrs (Dr. Laxminarayan Pandeya in the Chair)

Sir, where are the funds coming from for maintaining and for proper retention of that shila? This is nothing but a
constitutional sacrilege that is going to happen unless it has not happened already. This is nothing but a



constitutional sacrilege.

DR. NITISH SENGUPTA (CONTAI): The District Magistrates always bear this kind of a responsibility in the interest
of law and ordera€; (Interruptions)

SHRI SOMNATH CHATTERJEE : Dr. Sengupta, | know you are an Advisor whose advice is not taken. Nobody has
asked for your advice.a€; (Interruptions) This is the position of your new ally.

Mr. Chairman, Sir, therefore, | hope, although we would have an opportunity to discuss the other matter, yet this is
an urgent and serious matter that requires immediate action. If no action is taken, then | charge this Government
with complicity in trying to pander to the fundamentalist ideas, approaches and policies of the VHP, Nyas and
everybody else...(Interruptions)

SHRI SUDIP BANDYOPADHYAY : Sir, he is creating provocation on the floor of this House when the day has
passed off peacefully...(Interruptions) Sir, he is using this House to create provocation...(Interruptions)
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MR. CHAIRMAN : Shri Bandopadhyay, please take your seat. ...(Interruptions)

SHRI SUDIP BANDYOPADHYAY : Sir, we also are a political Party...(Interruptions) The communist parties are
always in mood to create disturbances in the country...(Interruptions) We cannot tolerate this...(Interruptions)
Everybody should restrain themselvesa€, (Interruptions)

SHRI AJOY CHAKRABORTY (BASIRHAT): Sir, he is in the habit of disturbing the House...(Interruptions)
SHRI SUDIP BANDYOPADHYAY : What are you doing?...(Interruptions)
MR. CHAIRMAN: Shri Bandopadhyay, he is not yielding. Please take your seat. ...(Interruptions)
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intolerant...(Interruptions)

SHRI SOMNATH CHATTERJEE : Mr. Chairman, Sir, there are obviously people who are more royal than the king! |
do not wish to take lessons on sense of responsibility, on patriotism, on nationalism, from all and everybody.

H diH} wHE SAEHare [ 9afd S, § $99 ¢@ 9 que arsdn g
MR. CHAIRMAN : | am not allowing you.
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SHRI SOMNATH CHATTERJEE : Sir, the Prime Minister, as also the Home Minister, expressed great concern over
the situation in Gujarat. However, the sins have been washed away, or attempted to be washed away, of those who
are, according to us, either directly responsible or connived at the incidents that have taken place. | demand that
this Government take adequate steps to provide relief to the affected people. They have no faith in the State
Government. Till today, not a single relief camp has been opened as | have been able to find out. Thousands and
thousands of people are left to the mercy, | would say under the care, of NGOs which have got very limited financial
capacity. Their infrastructure facilities are very limited. These victims of communal carnage are being left to fend for
themselves; this is unimaginable.

What is essential today is to bring back a sense of security in the minds of the people, of the minorities particularly.
Exoneration of the people who are concerned, by the highest in this country, only deepens the sense of insecurity.
It does not remove the sense of insecurity in this country. What steps have been taken? Even yesterday there have



been incidents, incidents of arson, incidents of stabbing, incidents of killing. Of course, mass looting has become a
fundamental right of rioters also. This is what we are told and this is the situation there. The methods to be followed
for Government to immediately bring back a sense of security is not only protection but also providing the affected
people with relief; giving them adequate compensation; and also holding an inquiry by a Supreme Court Judge
which alone will instil confidence amongst the minorities and the affected people there.

Mr. Chairman, Sir, | wrote to the hon. Home Minister because | got some SOS messages from the students who
have to sit for examinations which is due to commence in a few days. For no fault of theirs their books are burnt.
They cannot study; they cannot go to schools; they cannot prepare themselves for the examinations. What will
happen to those young boys and girls for no fault of theirs? After the earthquake, very rightly and appropriately
examinations for the boys and girls in the affected areas were postponed. Some decision has to be taken now also.
Otherwise, they will lose a year without any fault on their part. If these things are not attended to, how can we
expect the affected people to have confidence in the measures that have been taken, or the Government's real
intentions?

All of us have condemned these incidents, these inhuman incidents, either the Godhra incident or the subsequent
ones. However, the degree of condemnation cannot decide the response to the situation, the Government's action
towards meeting these problems.

Therefore, | demand that apart from compensation, relief work has to be done, protection has to be given; and the
Inquiry has to be conducted by a sitting Judge of the Supreme Court, which we had also mentioned in the earlier
debate and it was rejected by the Home Minister.

Sir, of course, since after the incident of 131" December, 2001, we are like in a fortress, and rightly so. | am not

disputing that. Seriousness has to be there. We must protect the citadel of democracy of this country, the biggest
institution of democracy of the country. But | will again ask the hon. Prime Minister and the hon. Home Minister to
explain to the people of this country. They had been talking about the possible attack on the Parliament building.

The Prime Minister referred to it, in his speech in Mumbai openly in the Birthday party a few days before that attack,
that there was a serious threat of attack on Parliament. Similarly, the Home Minister had also been mentioning of
the possibilities of the attack by terrorists. Obviously, they had some sort of information -- | take it -- through
intelligence sources. They were utilising this for the purpose of berating the Opposition for not supporting POTO.
They were utilising this for the purpose of political gains and not for taking any precautions around Parliament
House building, as we find today. There is no strengthening of forces here.. Even on the day this incident
happened, there was not the slightest alertness shown by the Government or by whichever law enforcing agency,
to protect this building.

Why? They owe an explanation to this country as to why no steps were taken in spite of the foreknowledge that
there might be possible terrorist attacks. After the incident had happened, rightly steps have been, | am not
objecting to that, although sometimes creating difficulties.

Therefore, this is a very serious matter for which the Prime Minister and the Home Minister owe an explanation to
this country.

Here, there is no mention of it. There is not a word of remorse, not a word of explanation as to why no steps were
taken when they had pre-knowledge, foreknowledge of some sort of attack that might take place.

Sir, another very serious matter is relating to what is happening in the Ministry of Defence. Tehelka Inquiry is going
on. But during the Inquiry, the Defence Minister has been brought back to the Cabinet. His resignation seems to
have lost relevance. But Sir, the most important thing is that he threw a challenge saying, "I will send the records of
all these contracts to the CVC and the CAG. Let them explain. Let them go into it." And, the CAG which is a
constitutional authority went into it. It gave a adverse report. But what is the response of the Defence Minister?
What is the response of this Government? Can any Cabinet Minister act in whatever way he likes? Will the Prime
Minister not take the responsibility for his Minister's action?

He calls some journalist of his choice, a friend of his and gives him papers and documents of the Defence Ministry
saying they are not secret. Will he give it to everybody? Will he give it to anybody and everybody? Then, that
gentleman journalist, a friend of his make a report of quite a few pages, which the Defence Minister is circulating,
free of cost, to all the Members of Parliament. What is happening? The way CAG has been abused, insulted and
criticised under the guidance of the Defence Minister, | want to know is there a Government in this country, is there
a Constitution functioning in this country?

Can you do that? Who has paid for that? We would like to know these things. You cannot run away, Mr. Prime
Minister, from answering these things. Who arranged for this? Can a Minister, a sitting Minister, who has been



brought back to the Cabinet abuse a constitutional body in this manner through his portage? Are we in some sort of
Alice in Wonderland? Is Humpty-Dumpty ruling us? Can anything be done in this country? Still it has not been
withdrawn; that publication is still in circulation. CVC report is not being given to the PAC. The Defence Minister
cannot trust his Members of Parliaments, but he can trust his journalist-friend. This is something amazing that is
happening in this country.

What shall | say of the economic policy of this country? Even Dr. Sengupta with all his support to this Government
is very unhappy! | cannot think of a total comprehensive failure of a Government as we are seeing in the economic
front today. Where is your professed or proposed or promised rate of growth? Where are the jobs that you
promised — one crore jobs every year? Where is the strengthening of the Indian industry? Total decimation of
indigenous industry in the country is taking place. They are gasping for breath. In the name of commitment to WTO,
you finished everything. The most hated words so far as the industry is concerned have become the words 'Indian
industry'. It is an amazing attitude! Everything is now passed on to world recession. This is the danger that we have
been pointing out; if you tie yourself to the coat tails of a major economic power, without considering your own
interests this happens. Whenever there is recession in the USA, you are bound to face the consequences of it. How
do you tackle that? What is the respite for Indian industry? What is the respite for the small-scale industry? What is
the respite for the cottage industry in this country? Has anything been provided for that in the Budget except some
platitudes? Year after year, similar programmes are being announced and schemes are being announced. So far as
performance is concerned, we find it to be almost a zero.

Mr. Chairman, Sir, the other thing is about disinvestment. | said earlier and probably, | am repeating it too often.
Every country has a Minister of Investment; this is the only country in the world which has a Minister of
Disinvestment. Which company are they choosing to disinvest? | sympathise with Dr. Satyanarayan Jatiya. He has
now to take recourse to only poems and nothing else. We have no jobs; we have no labour left in this country,
except the bonded labour.

DR. SUSHIL KUMAR INDORA (SIRSA): Now, he is not the Labour Minister.

SHRI BASU DEB ACHARIA (BANKURA): He is no longer the Minister of Labour; he is the Minister of Social
Welfare.

SHRI SOMNATH CHATTERJE: In the case of social welfare also, it is the same thing. After finishing off the labour,
he has been sent to social welfare.

Which are the companies which are being selected for disinvestment? Why profitable companies are being selected
for disinvestment? What is the performance? They cannot be termed as badly-managed companies. VVSNL is one
such company, the whole country is proud of. If there is any difficulty in its functioning, it is under your control and
S0, you can change it and improve its functioning. This is a deliberate attempt to get rid of these companies only for
the purpose of realising funds which could be added to the Consolidated Fund of India, to cover up the deficit as
much as possible. They are not able to pay interests and they are in a debt-trap. Therefore, important companies
are being sold.

Now, we find the jugglery of book-keeping. IOC is purchasing the IBP shares. What is being disinvested? Both are
Indian Government companies. IBP was a Government company taken over by another Government company;
where is disinvestment in this case? What sort of welfare is being taken care of? Whose welfare is taken care of,
Dr. Jatiya?

You are the Welfare Minister, | understand. Whose welfare is it? This is deliberately being done to favour one or
two big companies and the MNCs in this country. How Jessop has been dealt with, and how others are being sold
for a song?

Now, the most difficult segment of this country — of course, they are now gasping — is the industrial workers. You
almost made them surrender. They cannot fight even. Now, you are proposing changes because these big
companies will come. Now-a-days, the modern companies with modern equipment do not need more than 500 to
600 workers. Therefore, every company should be permitted to hire and fire.

Mr. Chairman, | would very humbly make a request to the hon. Prime Minister. He gives sympathies to us when we
go and meet him. | know he is in a very difficult seat. What can he do with all his companions and combinations he
has chosen for himself? What can he do? When we went to meet him twice or thrice for saving Indian Iron and Steel
Company which is one of the greatest symbols of Indian industry and embodiment of the very successful Indian
venture and one of the biggest steel concerns, we wanted Rs.1000 crore in two-three instalments. When we met
the Prime Minister, he gave us sympathy but the money was taken away by others. All these monies are coming,
thanks to the functioning or non-functioning of Shri Arun Shourie. He is like a bull in the China shop. He is breaking
down everything. Mr. Prime Minister, could Rs.1000 crore not be given for Indian Iron and Steel Company out of the



sale proceeds of so many companies? You could have saved 27,000 workers and their families and one of the
greatest Indian industrial ventures. Could it not be saved even now? Why are you not utilising these funds for either
modernisation or for setting up new industries? What has happened to your promise for jobs? | believe this is the
only Government which is giving VRS.

DR. NITISH SENGUPTA : When there was a Japanese proposal and it was being done by the Rajiv Gandhi
Government, you people stopped it.

SHRI SOMNATH CHATTERJEE : Sir, | do not know what he is saying. If he has retained his senses, he would
have been elsewhere. | do not mean a personal reflection. | am talking about his political and economic perception.
We never opposed it. Shri Sontosh Mohan Dev criticised Shri Jyoti Basu on the floor of this House. Shri Dev was
the Minister of Steel at that time. He said that look here what a communist Shri Jyoti Basu is! He is, now, inviting
the Japanese to come and run it. We were abused then. Now, Dr. Sengupta is referring to something else which is
totally contradictory. But why do you not do it now? Who has stopped you? We are pleading with the Government
of India. You cannot sell away everything and close down everything. NJMC is closed down and so many other
units are closed down. This is a deliberate attempt to finish the Indian industry and you are presiding over the total
decimation of the Indian industry. Nothing called indigenous is left. We have no sense of pride. We have only
become seekers of charity from others. We are not on our own strength. That is why people are giving their verdict.

Now, Shri Sharad Yadav is the Minister of Labour. He is now a bonded labour himself.
We here and now give notice that we shall oppose every step in the attempt that is being made today.

Sir, | know you are looking at me with piercing eyes. | do not wish to take much further time. | would like to request
the hon. Prime Minister to give his Government's views when he replies on the future of the public sector industry in
this country. What does he think of public sector industry? Will it remain or not remain? What does he propose to do
with regard to them? Even today the Armament Industry of the Defence is being opened. Nobody knows what will
happen. Telecom has gone. ITI became a profit-making industry after the intervention of the Standing Committee on
Information Technology. We have some minimum sense of satisfaction that after the Report of the Standing
Committee, the Government did take some action and it became profitable. But, now you are looking for purchasers
of a profitable unit. You are only happy if a sick industry becomes profitable because you can then get a better
price. This is the attitude of the Government.

This is a Government which has failed on all fronts. That is why there is total unrest in the country. Secularism is
under challenge. Equality of the people is under challenge. Its progress is under doubt. Whatever you are doing is
total malfeasance. | do not know what is the future of the young people whom we are showing every day to the
world that here is a pool of talent in this country. Look at the young boys and girls. They are of the highest
intellectual standard. But they cannot get jobs here; they have to go elsewhere. There is no future for themin their
own country.

Agriculture is in doldrums. Kisans are committing suicides even in the supposedly most efficiently run States.
SHRI M.V.V.S. MURTHI (VISAKHAPATNAM): In West Bengal also.

SHRI SOMNATH CHATTERJEE : Not as yet. If it continues longer, probably it will happen. Even your friend sitting
next will not say that. The poor is under attack. PDS is almost dismantled. This is a country where Government
storehouses are full of foodgrains; but the people are dying of starvation. What a wonderful achievement of this
Government!

Therefore, | cannot but oppose this concoction of the President's Address with all respect to the hon. Rashtrapatiji. |
know his agony. | could understand his agony when he had to read through all this. Therefore, this is an Address
which is taking the country for a ride. We shall never allow this Government to affect the country's interest, to affect
secularism. Today | am happy that greater and greater resistance is coming not only inside the House together, but
also outside the House. This resistance will secure the people their rights and with all its intentions, this
Government will not be able to take away their fundamental rights. People will preserve them with all their might.

SHRI SUDIP BANDYOPADHYAY : We also support the IISCO modernisation proposal. The IISCO modernisation
was proposed to be done through SAIL. But the then Chief Minister of West Bengal wrote a letter to the Steel
Ministry to implement it through a private party. If | am challenged, | will produce the letter of the Chief Minister on
the floor of the House.

SHRI M.V.V.S. MURTHI (VISAKHAPATNAM): Mr. Chairman Sir, it is indeed a very enlightened Address given by
the President of India to the Parliament on the 25" February. We can always speak against others but instead of

finding the holes, we should try to evaluate the good things that the President has said. There is no doubt that there
are certain deficiencies but the steps that have been taken by our hon. Prime Minister, in creating infrastructure is



one of the greatest things. Earlier, our villages were left without being attended resulting in migration from villages
to the cities. But with infrastructure creation, the villages are being looked after. With the implementation of the
Pradhan Mantri Gram Sadak Yojana, so many roads are being laid and village sanitation is also being looked after.
There is compulsory education for children upto the age of 14. We have passed a Bill in this regard. But | also
request the hon. Prime Minister to fix an effective date for its implementation at least for the coming academic year
so that we not only pass the legislation but also see to it that the legislation comes into effect. Only then, we can
reap the fruits of it. The construction of roads under Golden Quadrilateral connecting all metros will ease the
situation in the country for speedy movement. We are also grateful that the policies of the Government of India has
eased the telecommunication system and information technology. There is no wait list for gas connections and
telephones. Formerly, they used to be a privilege and it was a very bad situation. But today, that situation is not
there any more. Is it not a good thing that this Government has done in its entirety?

Decentralisation of panchayati raj system of democracy has been established. A decade of panchayati raj system
has been consolidated and elections were held peacefully and now the system is functioning all over the country. Is
it not a great thing that has been done by this Government?

SHRI S. BANGARAPPA (SHIMOGA): This Government did not do it. The Congress Government under Shri Rajiv
Gandhi did it through the 74" constitutional amendmenta€! ... (Interruptions)

SHRI M.V.V.S. MURTHI: Sir, | am not yieldinga€,...(Interruptions) But in our State, the Congress Government did
not hold elections for panchayats.

We talked about the recent incidents of violence in Gujarat. It was a very tragic and unfortunate incident but at the
same time, this Government has brought the situation to normal within 72 hours which we should not forget.
Normalcy has been restored at the earliest within 72 hours. But | plead with the Government to immediately
rehabilitate the victims of these incidents of violence both in Godhra and other towns of Gujarat. Some learned
speakers have expressed that the children are not able to attend their examinations. The future citizens of this
country should not have any difficulty in their education.

We should see to it that normalcy is brought back and examinations are held according to the schedule so that the
students do not lose one academic year. Two-thirds of the population of this country live in villages. They are all
farmers. They contribute 40 per cent to the GDP even today. But when we see their plight, it is very tragic. Some of
the farmers are committing suicide. They are not getting their due share. They are unable to sell their produce. We
say that the farmers are producing in plenty and that they produce more foodgrains than what is required. We are
not producing more than what is required. There is mal-nutrition. Foodgrains are not available in many parts of the
country. The distribution system is not effective. There are restrictions on the movement of foodgrains from one
place to the other. They are not getting remunerative price. \We are not able to export their products and we are not
able to save them. The food processing industry is the most neglected industry. We are not able to process the
perishable products, like fruits and vegetables. We are not able to export them. This is an area which we should
look into and help the farmers to get remunerative price. The most important thing is to give them remunerative
price. We are also removing most of the incentives available to the farmers. We have increased the price of
fertiliser. At the same time, the procurement price has not been increased. We have imposed several restrictions.
How can farmers make a living if we put restrictions on the prices of foodgrains? We have to improve the marketing.
The marketing has to be effective. An effective marketing system is the need of the hour. We are lagging behind in
marketing system and in formulating an effective credit policy for the farmers. The banks are not extending proper
credit to the farmers. When they are contributing forty per cent of the GDP, we are giving only about twenty per
cent of the net available surplus of the bank finance. We are giving only twenty per cent to the farmers, that too with
great difficulty. They are not able to get the credit. This is a very pathetic system. We should look into as to how to
improve upon the credit policy. We many times say that we are issuing kisan credits cards to the farmers so that
easy credit is available to them. But the system is such that it takes several years to get the credit cards. We have
been doing it for the past three years. It does not move at the pace at which it should have to move. We must turn
our attention immediately to the issue of kisan credits cards to the farmers so that credit is available to them. If we
do this, they would not resort to taking loans from the third parties at an exorbitant rate. This is a very bad situation
that prevails in our country. This hits the farmers most. Most of the villagers depend upon kerosene and cooking
gas. On the one hand, we are hitting them on the price front of their produce and on the other hand we are
increasing the price of LPG and kerosene. Our country cannot be compared with other developed countries.
Though we boast that we are globally integrating our markets, though we are saying that we are integrating our
financial and economic system, it is not that easy, especially when most of the people are living in poverty.

So, unless the Government eradicates poverty, we cannot have the same system, that is, the price dismantling
system in regard to petroleum products. It may sound good. But we must give adequate protection to the poor
people of this country in regard to LPG and kerosene. The Government must make them available at cheaper price
to the poor people. These are very essential things for their cooking purpose. At least, these are to be excluded



from the price dismantling system. This is an area where immediate attention is required.

We also talk about providing jobs. But we know how far we are providing jobs. Every year, we mention about it.
Volumes of records are being created by mentioning every time that these are our objectives. We mention this in
the President's Address and other Addresses. But, at the same time, are we reviewing them to find out what have
we achieved and what have we not achieved? So, there has to be a White Paper every year in this regard. The
Government should also issue a White Paper on the President's Address. It has made so many points. On each
point, it must state how much it has achieved, how far it has travelled and how far it has been left behind till now.
Unless that is being stated, every year, fresh set of mandates will be issued forgetting about the whole thing.

This year, again, we are talking about creating 10 million jobs. On the other side, we are talking about the Voluntary
Retirement Scheme. | should say here how we have got this Voluntary Retirement Scheme. Earlier, we have
increased the retirement age from 58 years to 60 years. Is it not a better system to again go back to 58 years
instead of giving a blanket chit to everybody to continue up to 60 years and not allowing jobs to the youngsters?
So, the Government must make the retirement age to Central Government employees 58 years. The Government is
only asking the good people to go. What will happen immediately when all the good people opt for the VRS? Those
who cannot go anywhere, those who do not work, will remain in service and they will bring this Government's
working to a stalemate. So, it is not a wise thing. The Government is threatening that unless they agree to this on or
before such and such a date, unless they apply for VRS, they will be dismissed and removed. It is not a good
system. So, the learned Government should learn immediately one thing. Instead of declaring a cut-off date, the
Government must make the retirement age 58 years so that youths will be accommodated and several lakh jobs will
be created for the youngsters. Already, many of the State Governments are having only 58 years as the retirement
age. Why is it 60 years again at the centre ? It is there for whom to be accommodated? So, this policy has to be
reviewed in the proper perspective and it must put an end to the VRS so that with one step, the Government can
create jobs and avoid the fleeing away of good officers.

The important point is that VRS and other things are applicable only to the lower cadre employees. No managerial
cadre is affected. No such people are going away. They are sitting tight. Jobs have not been identified to find how
many have to remain, how many have to be cut. It is only done at the lower level so that those people will lose their
meal. This is an erratic policy. This has to be corrected.

Sir, we are talking about the fiscal deficit. We are not able to contain it. At the same time, we are talking that we
could control inflation. The Government can control it. When? When there is no economic growth, the inflation will
automatically be controlled.

When we cannot sell the goods inflation will automatically come down. The real test is whether we have been able
to control the fiscal deficit, but we have not been able to do that. Every year we have been saying that we would
control the fiscal deficit within 4.5 per cent or 4.6 per cent, but we always cross 5.5 per cent and go even upto 6 per
cent. This has led the country to borrow heavily from outside. Our industrial growth has also slowed down and it is
only around 2.2 per cent. This has to be corrected.

Sir, in order to curb the menace of terrorism and to make the Government function well, we should provide them
certain tools like POTO. When such a law is already in place in some of the States ruled by different parties, we
should also pass the law here in the interest of the security of our country. We should not forget what happened on
the 13" December, 2001 here in this Parliament House. Our brave soldiers have saved the dignity of this country.
Though they lost their lives, they saved the highest institution of democracy. On that day, they proved that our
country is always having the necessary strength to defend itself and that is one of the greatest achievements in the
democratic rule of the past 55 years. No political system can disturb the unity of this country. Our country is united
and we will fight the forces of terrorism with unity. This is what we have proved on that day also. At the same time,
unless laws like POTO are passed we cannot really stop cross-border terrorism. Cross-border terrorismis a
menace which we are facing for the last 10 years. With the intervention of the hon. Prime Minister, today we are
able to tell the major countries of the world that India is on the right side and India's borders have to be protected
from the menace of cross-border terrorism. We have enlightened the major nations of the world about the menace
of cross-border terrorism which we are facing and the stand taken by our Prime Minister in this regard has been
appreciated by many countries.

Sir, we cannot afford to neglect economic reforms. So, speedy implementation of economic reforms is the need of
the hour. Unless the country is prosperous we cannot achieve integration and unless the country is economically
stronger we cannot fight terrorism. Then, we should be able to bring more and more foreign direct investment into
our country to make industrialisation a reality.

We have missed the industrialisation. Now, we are only looking at the service sector, information technology, and
tourism sector. These are the service sectors. Even along with the service sector, we should also develop our
industrial growth that really gives the strength for this country. That only comes with the speedy implementation of



the economic reforms.

We are also boasting that we are having foreign reserves of about $ 50 billion. But these reserves have not been
created by trade surplus. These are only deposits. These are refundable. There should not be trade deficit. There
should be trade surplus. Then only, we can say that we are stronger so far as our foreign reserves are concerned.
That angle has to be looked into in course of time.

Again coming to disinvestment, where we were two years back. No disinvestment has been done. Whatever we
have done, we have done it only for making bread and some other things, and also BALCO. All these are not very
important things. There is a criticism that disinvestment is being offered for the very healthy and money-making
industries and we are not able to offer it to loss-making units. It is a question of loss-making units and also it is not a
question of money-making units. There is a price for everything. There should be greater transparency. The issue
of every industry in the public sector, which the Government is not able to run, should be a transparent one. They
should offer these industries on a time-bound programme so that they should be able to achieve the objectives.
Otherwise, we are not able to pump in the money. We are making the money-making industries also sick because
they are already on the notice board for sale. We are not able to put in the money that is required, that is, for a,
running working capital or capital for modemisation. For example, you take the case of Indian Airlines, Air India or
even Maruti Udyog which, at one time, were one of the good industries. Now, they are on the notice board for sale.
We are not putting in the required money. We are not giving them any working capital and they are deteriorating.
This deterioration will bring the Government further losses. So, there should be a policy that till the date we sell, we
should make them stronger. We should make them survive. Otherwise, a situation will arise where everything will
become sick. This is a very tragic situation. This has to be corrected.

As far as Defence production is concered, a Defence Procurement Board has been established for greater
transparency. We cannot blame the hon. Prime Minister. There is a greater transparency now in procurement of the
Defence materials through the Defence Procurement Board instead of leaving it to one or two persons for doing it.
This is a very healthy sign.

The steps that have been taken regarding the Ayodhya issue are also very laudable. What was promised by our
hon. Prime Minister yesterday has been implemented today. Instead of making it again a political issue, we should
all play a positive role. India is a secular country. India's secular fabric has to be protected. We all should be united
in fighting out the communal forces wherever they may be so that our country's sovereignty is not questioned by
anybody. | congratulate him for making the statement to this Parliament and also the Government for the implicit
policies enunciated by them. | fully support the Motion of Thanks. This has to be accepted unanimously.

SHRI P.H. PANDIAN (TIRUNELVELI): Mr. Chairman, | on behalf of AIADMK Party express my views on the Motion
of Thanks to the hon. President by this House.

Sir, paragraphs 3 to 13 Of the President I|I|II|I|II|I|II|I|II|I|II|I|II|I|II|I|II|I|II|I|II|I|IIII|II|I|IIII|II|I|IIIS Mdress deal With
terrorism, cross border terrorism, Indo-Pakistan Conflict, battle for containing terrorism in Jammu & Kashmir. We
have been stressing that the attitude of Pakistan towards India is not genuine for the last two years.

When Gen. Musharraf came to India to attend the Agra Summit, he came to that Summit without a piece of paper on
hand, with a collarless shirt and casually he shook hand with our Prime Minister and got a seal of approval for his
self-proclaimed Presidentship. Even at that time, at the all party-meeting, on behalf of AIADMK, | had expressed this
view point in and in this House also, | think, | have already expressed my view on it.

Sir, the attitude of Pakistan is like that. The cross border terrorism is still being continued, the forces are operating
in India and outside India to encourage terrorism in India and that is vividly demonstrated how these terrorist
activities are being carried on even today.

It was reported in the nms of fnd"a that When Dawood Ibrahirr]II!I.II!I!II!I.II!I!II!I.II!I!II!I.II!I!II!I.II!I!II!I.II!I!II!I.II!I!II!I.II!I!I S
properties were to be auctioned, there was no taker for those properties in Mumbai, nobody had come forward. He
may be in Dubai or Pakistan or elsewhere, but there is no taker for his property in Mumbai in India. So, still terrorist
activity is being carried on with his remote control from outside India.

We have been following the policy of Panchsheel for the last so many years evolved by Tito, Nasser and Pandit
Jawaharlal Nehru. Non-aggression - we have not committed aggression against any country; non-alignment - we
have been following that. Where is the mutual benefit? Where is the peaceful co-existence? Non-interference in
each other s internal matters - all the countries have been
interfering in our internal matters. So, | would say that just like CTO or NATO, we must lead a military alliance. India
should lead a military alliance. We have SAARC Summit and we attend that to express our views. Our Prime
Minister expresses his views there, but that is a different matter. Militarily, we do not have a direct alliance under
the leadership of India. It is the biggest country in SAARC. Other countries are small. But India has not moved




towards that direction. | would request, at this juncture, to the hon. Prime Minister to lead a military alliance under
the Ieadershlp Of India to Save India I|Illlll|lI|Illlll|lI|Illlll|lI|Illlll|ll|llllll|lI|Illlll|ll|lS Integrity, Soverelgnty and
other things. So, the answer to paragraphs 3 to 13 is that we must, at any cost, contain cross border terrorism.

We have given so many amendments in the last two years touching some projects in Tamil Nadu, like
Sethusamudram project. Myself and my Deputy-leader, Dr. Mallaisamy have given amendments last year and year
before last but we have not been able to press for those amendments. An investigation into that states that the
money was sanctioned but not for completion of the project or to start the project. Therefore, | would appeal to the
Government to sanction and allocate money for the completion of Sethusamudram project.

17.00 hrs.

Then, Sir, let me come to paragraph 45 regarding election to Rajya Sabha. It is quite astonishing. The Government
is going to amend the law. The residence is not a qualification. It will not be a qualification. Why is it called the
Council of States? Parliament is composed of President, Rajya Sabha and Lok Sabha. It is a total composition.
Residential qualification is prescribed under the present election law that a non-resident cannot be elected from
some other State. Why should there be an amendment? How can the State's interest be protected in Parliament? It
is a Council of States. | would say, on behalf of our Party, that the Government should withdraw this amendment. It
is uncalled for. It will not project the State's interest in Parliament.

SHRI A. KRISHNASWAMY (SRIPERUMBUDUR): Even now they are doing.

SHRI P.H. PANDIAN : Where is the law? Now, there is a law to get over that legal obstacle. The Government is
thinking of bringing about an amendment to amend the election law.

Then, as far as the PDS is concerned, it is a welcome measure. The Government has increased the allocation of
foodgrains from 20 kilos to 25 kilos and 10 kilos to 20 kilos. There is an increase. Whenever there is an increase,
we welcome that. We have to welcome. Is it not? So, the Government has taken into consideration the people
below the poverty line.

But as far as the fiscal deficit is concerned, India should have been progressing to a greater extent. We have
natural resources. We have enough manpower. We have enough human resources but we are not able to prosper
to the level of United States or Switzerland or some other advanced countries. | would say that there is no single
metal in Japan but they are able to manufacture car. We have metals and we have natural resources.

Regarding disinvestment, we have been opposing disinvestment on the floor of the House. We reiterate our stand.
Salem Steel Plant was functioning well. It was to be disinvested. It should not be disinvested. The Salem Steel
Plant should not be disinvested. Hindustan Photo Films, Ooty, also should not be disinvested. We reiterate our
stand. You pick and choose but do not pick and choose from Tamil Nadu. You pick and choose from your own
State. This is a State where Indira Gandhi brought only this industry. Salem Steel Plant was brought by Shrimati
Indira Gandhi. If this Plant and the Hindustan Photo Films are disinvested, where is the industry in Tamil Nadu?

SHRI M. MASTER MATHAN (NILGIRIS): Hindustan Photo Films was also brought by Shrimati Indira Gandhi.

SHRI P.H. PANDIAN : He is also supporting me. So, it should not be disinvested. The disinvestment policy will
cause recession on the financial front of the Government. You cannot sell and run the Government. You cannot sell
your property. Suppose you do not work and sell your car, you can eat for three years. Then you sell the house and
eat for the rest of your life. Where is the property? You must work. We have got the natural resources. We have
manpower, human resources available in India. The Government should take into consideration to use the
resources and prosper the Indian people.

Then, Sir, Pradhan Mantri Gram Sadak Yojana Project, | should say, should be intended to benefit all the States.
Here the condition is, there should not be connectivity between two villages.

As far as Tamil Nadu is concerned, we laid roads long ago, but there is no money for their maintenance. Every
village is well connected, but we are not able to get more money because of the clause of connectivity. So,
connectivity should not be taken into consideration as far as Tamil Nadu or some other States which have already
laid roads are concerned. In Bihar, there may not be roads. That is a different thing. But we have laid roads. We
have spent money for the welfare of the people. We should not be penalised for having laid the roads, for having
connected the villages. So, | would appeal to the Government, regarding this paragraph 34, to amend that clause.
Connectivity need not be the criteria for allocation. For upgradation or maintenance of roads also, you allocate
money.

SHRI M. MASTER MATHAN : It is for both, connectivity as well as maintenance.



SHRI P.H. PANDIAN : So, you allocate money to our State, Tamil Nadu, so that we can maintain the roads and
make them roadworthy because communication system, transport systemis the essence of human life. If there is no
connectivity, there is no life in villages.

17.07 hrs (Dr. Raghuvansh Prasad Singh in the Chair)

Coming to the Railway Safety Fund, when Rs.17 crore were allocated last year, there was a proposition to that.
Even with that, the Railway coaches are not well-equipped. They are not new; they are old. They are the British
carriage. Replacement of railway assets is essential. It is mentioned in paragraph 35. | go only by this document.
This document should be amended because we cannot do it by voting. So, | would say that the Government should
give a serious consideration to this.

We are going to pass the State Electricity Regulatory Commission. All the State Governments have taken steps
under the State Electricity Regulatory Commission's contemplation. So, the Bill should take the views of all the
State Governments and pass that law.

We have not utilised our resources. Our foodgrains godowns are full. Our farmers have cultivated well. But even
then there are starvation deaths. We must prevent starvation deaths and channelise the movement of foodgrains
throughout India to reach the common man. The common man, the people below poverty line should not get
themselves affected by the non-availability of foodgrains.

Coming to paragraph 46, | welcome the move for the establishment of Fast Track Courts and Lok Adalats because
poor people cannot even approach the Supreme Court. We have been asking in this Parliament that from Tamil
Nadu to Delhi, one cannot easily come and approach the Supreme Court. You cannot come here. Distance is also
an injustice. Cost is another injustice. Reaching the Supreme Court from Kanyakumari is also an injustice to the
people. We had given amendment in the first year itself to the Presidential Address that the establishment of a
Bench of Supreme Court in South, at Chennai, is the need of the hour. | know how the Supreme Court is working.
There are only 12,000 cases pending before the Supreme Court. Who will come from Kanyakumari to file a case?
Who will get a lawyer on record and who will engage a senior lawyer? So, | would say that the establishment of a
Bench of the Supreme Court at Chennai is the need of this year.

The hon. Chief Justice has said that in October this year we are going to open the Madurai Bench of the Madras
High Court. It should be inaugurated. | submit that the Madurai airport should be upgraded to the international
standard. The Trivandrum airport is upgraded but not the Madurai airport. Madurai is an important town. It is a
Temple City. | received a letter from the then Minister of Civil Aviation Shri Sharad Yadav explaining about lack of
flow of traffic, difficulties in acquisition of land etc. There are large extents of land available at the present airport
itself. So, the Government should take steps to acquire the land and communicate to the State Government and to
fund the State Government for this purpose. You have to fund it. We cannot spend from the common man's money
there. So, the Central Government should allocate money from Delhi to the State Government to upgrade the
Madurai airport to international standard so that flights can go to Dubai, Sri Lanka, London and so many other
places. Madurai has a Municipal Corporation and it is not a small city.

We have been told that they are going to privatise major airports including Chennai airport. | think the Government
expressed this view in the Budget this year. If you are going to privatise the airports, the service will be totally
affected. Now we have got the Indian Airlines which is operating well. The private airlines cross their way. The
timings should be different. At 6.40 in the morning from Chennai there is an Indian Airlines flight to Delhi and there is
another private airlines flight at 7 a.m. We studied in the law of torts in the law college that this is the way how the
private operators compete with the Government corporations and cause loss to the Government. You must prevent
that. The Government should take steps to prevent the loss to the State exchequer.

| was expecting one thing at least in this year. The hon. Prime Minister has been telling outside that he is going to
pass an Act of Parliament reserving 33 per cent of seats for women. The All India Anna DMK has favoured the
amendment reserving 33 per cent of seats to women. The Government should take steps to pass this legislation in
this Session of Parliament.

Regarding services, whether it is VRS or compulsory retirement, it is all the result of unemployment. The
unemployed youth are being exploited to enter into the communal arena, to enter into the acts of terrorism. The
problem of unemployed youth has to be tackled. They have to be persuaded and they have to be given new life.
The unemployed youth, the younger generation should be given a very good deal and not a raw deal. The
unemployed youth should get a fair deal. | would request the Government to give a fair deal and not a raw deal to
the unemployed youth and to preserve their resources and to promote their welfare and to build a future, good
India.

Finally, | welcome the President's Address. We have to welcome it. These are all constitutional obligations. | know



it. You can oppose the contents of the Budget. But you cannot vote against the Budget. You can oppose the
President's Address. But you cannot vote against the President's Address. As a lawyer | know it. It is a constitutional
obligation rested in the House. If you turn down that you will not pass the Motion of Thanks to the President for his
Address, it will be odd.

You cannot say that we will not pass the Budget because the employees have to draw their salaries. We have to
get every concession from the Government.

While welcoming the President's Address to the Members of both Houses of Parliament, though it is customary, |
would like to say that he has made it categorically crystal clear as to what the policies of the Government are.
Certain policies on the economic front, Sir, have to be revised; certain policies on the social front have to be
revised, and certain policies have to be focussed on the rural front because the rural masses are expecting much
from the Government. We get votes from the rural masses. Therefore, | would say that issues concerning rural
electricity, rural unemployment, preservation of law and order in the rural areas have to be taken care of at all costs.

SHRI AK.S. VIJAYAN (NAGAPATTINAM): Sir, on behalf of the DMK Party, | would like to take part in the discussion
on the Motion of Thanks on the President's Address.

In the very opening sentence, the President stated that a heavy budgetary and legislative business is ahead of us.
He also conveyed his best wishes for its successful completion.

In any democratic country, the ruling group is expected to provide a responsive Government and, at the same time,
the non-ruling parties have a role to offer constructive criticism and to give positive suggestions to ensure good
governance.

In this House, I find it very difficult to point out who is responsible for the disruptions. | feel that all of us, from all
sides, have a responsibility. Here, | would like to say that we are not attending to the people's problems and, at the
same time, we are spending or concentrating more time on such issues which are not concerned with the people's
problems.

The President stated in his speech about the attack on our Parliament on December 13“‘, and the attacks against
the U.S. on September 111, It is true that we must unitedly fight against terrorism. We must target not only those
who sponsor, finance, support or shelter the terrorists, but also those who force people to resort to terrorism. They
are also to be blamed equally. Drawing the people towards terrorism and driving the people towards terrorism are
both condemnable.

His Excellency the President has said that terrorism and dialogue could not go together. It can also be said that
communalism and negotiations cannot go together.

The President's Address is a balanced assessment of the ground realities. Decline in the rate of growth, slow down
in global economy affecting India, losses in agricultural commodities to the tune of Rs. 70,000 every year, decline in
industrial growth from six per cent to 2.2 per cent, inadequate administrative and financial powers to local bodies
have all been pointed out honestly in the Address.

His Excellency the President has pointed out our ability to increase the investment rate in our economy. He also
stated that foreign direct investment has risen. WTO Ministerial Conference in Doha held last year helped us to
defend our national interest. Hence, | would like to say that this credit goes to our hon. Commerce Minister, Thiru
Murasoli Maran. He has interacted efficiently and effectively with other countries' Ministers of Trade.

His Excellency has further stated that the food-grain production is to touch a new high of 210 million tonnes this
year as against 196 million tonnes last year. India is the largest producer of milk in the world. The IT software and
service industries contribute 14 per cent of our total exports.

Sir, regarding the National Highways | would like to submit that we propose to cover 13,000 kilometres and in the
next two years a sum of Rs. 20,000 crore would be spent for improving road infrastructure and transportation. Here,
I would like to say that the condition of most of the State Highways and roads, particularly those in Tamil Nadu, are
in a pitiable condition. Our State Government says that there is no fund for even the repair work of these roads.

Sir, His Excellency, the hon. President, in his address mentioned that a sum of Rs. 10,000 crore would be allocated
annually for construction and maintenance of State Highways and major roads. Here | would like to stress that the
Sethu- samudram project should be taken up as it would be an effective national asset and it would also help in
reducing fuel consumption and transportation expenses. Hence, | would like to urge upon the Government to take
up this Sethu samudram project and also set up a Bench of the Supreme Court at Chennai.



Sir, nearly 1.1 crore LPG connections have been provided last year. It has been proposed to provide 1500
distributorship of LPG in the rural areas but at the same time it has also been proposed to increase the cost of LPG
cylinders and also withdrawal of subsidy on kerosene. It is not a good thing. How could we reach the rural people
with such policies? Hence, | would like to urge, on behalf of the DMK Party, upon the Government to kindly re-
consider the hike in the price of LPG cylinders and also the issue of withdrawal of subsidy on kerosene.

With these words, | conclude my speech.

SHRI PAWAN KUMAR BANSAL (CHANDIGARH): Mr. Chairman, Sir, | join the other hon. Members to thank the

hon. President for his address to Parliament on 25" February, 2002. However, | find it extremely difficult to
persuade myself to subscribe to the views expressed by the hon. President on the performance of the NDA
Government. Rather, the only conclusion that one could draw from the one hour long ritual was that this
Government was basking in an illusive glory of non-existent achievements and had been overtaken by ignorant
complacence.

Sir, hardly had the ink of the President's Address dried that our feeling about how unsafe this country was in the
hands of this Government came true. On 27" February, the Sabarmati Express was set afire charring to death 58
persons in Godhra. Then followed a naked death dance in Gujarat claiming over 1000 lives. The VHP activists
plunged the State into an inferno of communal violence. There were innumerable horror stories of innocent people
being chased and done to death, of shops and houses being looted and burnt and yet statistics were doled out, in a
vain effort to prove that communal riots of greater magnitude had hit the State in the past.

Sir, the hon. Home Minister has given a clean chit to the Chief Minister of Gujarat despite his criminal failure to
protect the lives of innocent citizens in this mayhem. Today there is a nation-wide revulsion and concern at the
obliteration of the necessary distinction between the choreographers of the death dance, the perpetrators of
communal carnage, the Ruling Party and the Administration.

Sir, there have been communal riots in the past as well. But never before had the State been accused of
acquiescence, of complicity in such reprehensible brutal acts.

In the President's Address we were assured of status quo being maintained in Ayodhya till the verdict of the Court
or till an amicable settlement was reached between the parties to the dispute. The peace-loving people, who do not
trade in religious bigotry and want India to move forward, do not know whether to believe this Government or not.

Sir, the Government and the Prime Minister have spoken in different voices at different times compounding the
confusion on the issue. The Prime Minister, has repeatedly stated that the Government would abide by the court
verdict. But, at the same time, towing the VHP line he has also asserted that the Ayodhya movement reflected the
national sentiment. Through his repeated confabulations with the VHP, the Prime Minister has sought to lend
legitimacy to their demands. He has tried to confer legitimacy to the antics of VHP by involving Hindu religious
leaders, but keeping at bay the representatives of the Muslim Personal Law Board. The Prime Minster also
betrayed this bias when he asked his Law Minister to see whether the law permitted the handing over of the site to
the VHP.

The Attorney General's intervention in the Supreme Court the other day and the Prime Minister's statement
thereafter is just another glaring example of this doublespeak; of running with the hare and hunting with the hound.
It has been explained, or rather there was a vain effort to try and explain, that the Attorney General had only
expressed an opinion in response to a query by the court, and that too was not the view of the Government of India.
This sounds absurd! The Attorney General was not acting as an amicus curiae but for the respondent in the case -

that is the Union of India, the Government of India. What Attorney General has said on the 13t was not an
interpretation of the order of 1994. He only solicited an order from the Supreme Court which would have enabled
the VHP to have its own way, quite contrary to the Constitutional principles.

Sir, | presume that this Government has not lost faith in the Attorney General and continues to retain him on that
important post. If that be so, the only conclusion one can draw from his arguments the other day is that he
articulated the views of the Government; that it was a collusive arrangement which exposed this Government's
partisan Hindutva bias. In the present volatile situation, the credibility of the Prime Minister is at stake. He can pass
the litmus test only if he can assure the nation that no one will be permitted to precipitate and communalise the
sensitive Ram Janmabhoomi issue, which is awaiting decision by the court, and that the Government will desist
from hobnobbing with the sectarian leaders and instead encourage and involve liberal nationalist forces in finding a
lasting solution.

This Government is in the dock today. It has to clarify its position. It is either with VHP or it is not. If the
Constitutional and moral obligations have any meaning, the Government cannot be with the VHP. It is for the Prime



Minister to answer this.
In a poem penned by the Prime Minister, he says:
et B d+t Ft T
W e D U B TR
a1 I 5 o &1 g o
Y AEA B afewr & @i &
A known diplomat and writer has translated it thus:
"Not dwarfs, the earth needs men who will stand tall,
So tall they touch the sky and see new galaxies with brilliance.
The Prime Minister concludes:
A A, qH g FATg HA <,
R &7 Tel T A WP FA @S AT <1
It is translated as:
My Lord! Never place me so high

That | cannot embrace those who are not my own.

Sir, the hon. Prime Minister, Shri Atal Bihari Vajpayee, is not present in the House at the moment. |, with all humility,
only like to say to him that the entire populace is his own. Embrace them, apply balm to the wounds, the lacerated
wounds inflicted on them by some others and spare none, even if he happens to be the Chief Minister of his State,
because the crime committed in Gujarat is more unpardonable than the worst of the war crimes we may have heard
of.

Sir, a concern has been expressed in the President's Address and otherwise also about the liberal and secular
values. The Prime Minister has even asserted the other day that if India is not secular, India is not India at all.
However actions speak otherwise. An overzealous Minister of Human Resource Development is busy destroying
the secular credentials of important academic bodies today. A mediocre engineer, for example, who has nothing to
do with history is appointed a Member of the Indian Council of Historical Research to reward him for his Sangh
ideology and for his scurrilous and mendacious trash that he wrote against the Leader of Opposition.

Sir, the National Education Policy of 1986 was formulated on the basis of consensus that emerged after a wide-
ranging and comprehensive debate. It mandates periodic consultations with Central Advisory Board on Education
comprising of Ministers of Education of different States. This Government has nothing but contempt for such
consultations. Without constituting CABE, it goes about effecting wholesale changes in the textbooks, and the task
is assigned to whom? The Sangh ideologues.

Sir, Governments come and go. But there are certain basic values on which a nation stands. Despite a vast
diversity, we are one nation, one people. But unfortunately, those who are in the Government today equate unity
with uniformity and emboldened, they go ahead unmindful of the opinion of the people at large, unmindful of the
democratic aspirations and urges of the people of the country and that does not auger well for us.

Elections to four Assemblies are over. Playing the Hindutva card has paid no dividends to BJP. It received a severe
drubbing all over. There is a lesson to learn from this. Now is the time to make amends and build a strong nation on
the foundation of secularism and the true Indian ethos of tolerance, Sarva Dharma Sambhava and Vasudeva
Kutumbakam A vast majority of Hindus, of devout Hindus do not subscribe to the view that the Ayodhya movement
is about the release and re-assertion of the strangulated Hindu psyche. This, our friends on the Government side
must understand.

Sir, this Government is a disaster in every field of national activity. The hon. President spoke about the
Government's resolve to combat cross-border terrorism. It does not know how, and leaves that to the United States
of America. The Prime Minister wants Pakistan to hand over 20 terrorists taking shelter there but the Minister of
Information and Broadcasting goes there and scales down the demand to 10. Is this the way the Government



functions?

Sir, there is an obvious mismatch between the rhetoric and the leadership that this country has to suffer. Nothing
that this Government does, inspires confidence in the minds of the people.

Our grannaries today have a surplus of about six crore tonnes of foodgrains, thanks to the Green Revolution
ushered in the late Sixties and Seventies. But this Government does not know how to handle it. Carrying costs have
risen by Rs.3588 crore this year for the FCl on account of large scale stocks that it has. Yet, it is a shame that a
large segment of we, the people, go to sleep, if at all, on an empty stomach.

The crop, this year, we are told by the hon. President, is an all time high, but agriculture is unprofitable as we all
see and farmers have been driven to suicides; and | hope that the Government knows about it.

The small-scale industry which earlier fired entrepreneurial skills of our young engineers and professionals has
been sacrificed at the altar of MNCs, and the Government could not care less for the resultant idle capacity and
unemployment.

The hon. Prime Minister had assured the nation from the ramparts of the Red Fort that one crore jobs would be
created every year. This point was made by the Leader of the Opposition this morning. Now, the youths have been
told to fend for themselves. When they try to eke out a living by hawking goods, they are hounded as if they are
criminals by petty officials. So much for the Government's concern for the poor roadside workers!

There is a lot of self-adulatory hullabaloo about the economic reforms. In the process, the Government seems to
have forsaken the interest of an ordinary Indian. The public sector which was created painstakingly is being sold for
a song. The beneficiaries of the Government's policies are those people who owe Rs.1,50,000 crore to the banks in
the form of what is euphemistically called NPAs. The various employment guarantee schemes are being paid only a
lip service and questions in Parliament about the dismal performance are given evasive replies.

Sir, like the face of the Government, statistics doled out are also deceptive. Foreign Governments are today
dictating our economic programmes. Quite contrary to the spirit of the Constitution, if not the letter, States are
allowed or rather encouraged, to seek debts from international agencies. A directionless Budget is presented, but it
is proclaimed as a Budget of consolidation. It is consolidation of what? Is it of people's misery and disappointment?
This is what the Government has given to the people during the last four years.

Social security schemes are minimal in our country, but this Government seems to be determined to decimate even
those. For decades people have been exhorted to take to postal savings, National Saving Certificates, Kisan Vikas
Patras, Public Provident Funds, etc. In fact, small savings have been the only source of some regular income for
the old and the retired persons. Household savings have, in the past, accounted for 80 per cent of our gross
domestic savings. Now, this Government shares the view of its foreign advisers, that small savings need not be
encouraged and it is consumerism, it is demand that has to be spurred. As a result, the interest on small savings is
systematically reduced so that more funds could be made available to bank defaulters at still lower rates. If, in the
process, countless retirees flounder and fall on the wayside, it is not the concern of this Government.

Another classical example of taking away fiscal incentive to save, is the various measures announced by the hon.
Finance Minister the other day. | would not like to refer to those because there are other hon. Members who will be
referring to themin the Budget discussions. But | would only like to say that when the Finance Minister announced
some measures, the Government is not even bothered about honouring its own past commitments and applies
these changes even to those who may have already entered into long-term commitments.

Subsidies in important areas like LPG, kerosene, food and fertilisers are an eyesore and must, therefore, come on
the chopping board but not the Government expenditure which continues to rise. Every day we find double page
advertisements in almost all the newspapers of the country staring at us proclaiming loudly the perceived
achievements of this Government.

Sir, the telecom sector has certainly recorded impressive growth and attracted investment. It is poised to grow
further by leaps and bounds. But while the Government pats its back for this, it fails to acknowledge that this
quantum jump became possible only because of the vision and work of late Prime Minister, Rajiv Gandhi who
chartered the course for India of 215! century. He set up technology missions in vital areas. We owe our success in
Space programmes to him. Non-access of villages to safe potable water did not escape his attention. He was
ridiculed when he talked of telecommunications and information technology. Today we take pride in reaping the fruit
of his labour. When he talked of colour TV, he was accused of pursuing distorted and kinky priorities. Today, the
Government is abegging and looking around for providers of DTH, i.e. direct-to-home broadcasting service but it is
finding no takers.

Sir, our IT software industry contributes significantly to our GDP and exports. This speaks volumes of the world



class attainments of our IT engineers and professionals. But when it comes to Government, our performance in IT
hardware is an example of what is totally neglected. The much touted facilitating and catalytic role of the
Government is nowhere to be seen. We are just content with throwing our markets open to the MNCs.

Sir, | would say that look at any field of national activity, this Government is a disaster and what has been said

through the President's Address impresses no one. The people of the country are fed up with the antics of the

Government and are fed up with the diversionary tactics that this Government deploys from time to time to take
away the people's focus from development to non-issues like the Ayodhya issue.

I would only urge this Government to see the writing on the wall and concentrate on nation building exercise taking
all the people with it in that programme.

SHRI ANADI SAHU (BERHAMPUR, ORISSA): | stand to support the Motion of Thanks on the President's Address
to the Joint Session of Parliament on the 25" of February, 2002.

Before | go into the matters relating to the Motion itself, | wish Shrimati Gandhi were present here after hurling
insinuations and aspersions on the institution of governance and individuals. She could as well have been here to
hear a couple of responses from us. She prepared a tailor-made speech and delivered it in whatever possible
manner it was. | am reminded of an old English verse which says: that there was a young lady of Riga who went for
aride on a tiger. They returned from the ride with the lady inside and a smile on the face of the tiger. Whosoever
prepared the written speech must be having a wry smile when she was devoured by the speech itself. So much; no
further.

Coming to the Motion of Thanks on the President's Address, | would like to tell you that out of the 76 paragraphs,
14 paragraphs have been devoted to terrorism, internal security and national security. This is only a reverberation
of the President's Address to the nation on the eve of the Republic Day of this year. The last but one sentence of
the President's Address reads like this:

"That will be our democratic answer to the evil phenomenon of terrorism that we in India and the world in
general are facing today."

This has been reflected in the President's Address. The anguish of the President has been indicated in a very
subtle manner.

Before | go into the terrorism aspect of it, | would like to remind the hon. Members of the 13! December incident
here in this Parliament where a certain group of terrorists, with the help of people from our country, had tried to get
into the Parliament and kill a large number of Members of Parliament. When | stand here, | pay my obeisance to the
memory of the great sacrifices made by our people. Here | would like to quote from Macbeth, a Shakespearean
Drama, which says:

"After life's fitful fever, he sleeps well; Treason has done its worst: Nor steel, nor poison, malaise,
domestic, foreign levy, nothing can touch him further."

Those brave persons have died because of treason and because some of our people have facilitated the manner in
which the terrorists could come in. The furrowed faces of the traitors have to be identified and they have to be
taken to task. That is what is the requirement of the day.

You will kindly appreciate that in order to take stock of the situation and to ensure that terrorism does not have the
hold over this peaceful country, it was thought necessary to go in for an enactment. But, because of opposition from
the Members of the Opposition Benches and some persons who have a little bit of vested interest, the POTO had
to go from pillar to post and at last the Prevention of Terrorism Bill was introduced. | would remind you that when
the Bill was being introduced, certain Members started objecting to the very introduction of the Bill. What was the
objection? The objection was that it would go against the fundamental rights. Perhaps they have not gone into the
constitutional provisions of the fundamental rights. Perhaps they have not gone into the amendments that have
been brought in to the Indian Evidence Act, about presumptive evidence. Sections 110, 111, 112 and 113 of the
Indian Evidence Act have been amended in order to ensure that the grim reality of the situation prevailing in the
society is tackled in a proper manner.

When dowry deaths were taking place, when rapes were committed in a heinous manner, it was thought by this
Parliament itself that the Indian Evidence Act had to be amended and presumptive evidence should be brought in.
One of the reasons why presumptive evidence is required is that the evidence is not available when the persons



who are perpetrating these crimes are organised in a manner which is not seen properly by the society which is
peaceful by nature. That is why the Prevention of Terrorism Bill has been introduced to ensure that organised crime
and crime which is committed by people with cross-border terrorism, with ramifications of other countries coming in,
are tackled in a proper manner.

I would request you to see as to how fundamental educational policies are being pursued by a certain group of
people in different States; whether it is Jammu and Kashmir; whether it is Uttar Pradesh or whether it is West
Bengal. The crescent education is creating lots of fundamentalist ideologues.

And when those people grow up into adults, they create a lot of problems for the society. If there is liberal education
and if education is done in a proper manner, then people would not go through a narrow mindset. In order to see
that these institutions do not mushroom, proper enactment should be there.

Sir, you had been to Jammu and Kashmir and | was also there as part of the Committee. We have seen as to how,
on the border itself, hundreds of madrasas are coming up with the sole aim of indoctrinating people into adopting
Pan-Islamic culture. It is all right if religious institutions are there. But religious institutions with bigotry are not
proper.

Take the case of SIMI and the manner in which SIMI has gone away from the peaceful atmosphere to create
problems for the country itself. How do we tackle these people? Unless we have a short, precise and effective
enactment to see that these people do not mushroom, these people will be disrupting the peaceful atmosphere of
this country. That is what has been indicated by the hon. President in his Address to the Joint Session of
Parliament itself. He has indicated very clearly, without any ambiguity at all, as to what things have been done.

Today, cross border terrorism and organised crime pose as the most serious threat to internal security. That is
mentioned in paragraph No.13. And he has chided the Opposition in a very beautiful manner. He says:

"Since Parliament could not pass the Bill to replace it, this ordinance had to be repromulgated. While
doing so, the Government took care to seek suggestions from various political parties and made suitable
modifications."

Is it not chiding the Opposition when you have not taken stock of the situation that is prevailing in the country and
not taken into account the grim reality of 13! December, the attack on Red Fort and a number of attacks that have
taken place in different parts of the country? The Opposition would do well to be cognigant of the situation which
has been indicated in the President's Address.

I now come to the remarks made by the Leader of the Opposition regarding the situation prevailing in J&K. May |,
with your permission, go into the details of the situation that has been prevailing in J&K in the year 2000-01?7 | am
not going into the details of this year itself because the Annual Report of the Home Ministry has not yet been
prepared. So, | would quote from the Annual Report of the Home Ministry which was circulated to the hon. Members
in March-April, 2001. It says that the total incidents of violence in Jammu and Kashmir as on July, 2000 was
something like 400 and only in December, it was 112. Now, the number of civilians killed have come down as
against 270 earlier. This year the figure is 207. Does it not indicate that the Governments in the State and the
Centre have taken adequate steps to ensure that cross border terrorism is taken care of, that the infiltrators are
taken to task and that necessary steps have been taken to ensure that this country is not blackmailed? As she was
using the word 'blackmail’, | also use the word 'blackmail' by people who do not want a peaceful atmosphere in the
country because they belong to another political hue. That is what is most important. Whether people come from
inside or outside, the only point which has to be taken into consideration is who is blackmailing whom. We have a
multilingual society in our country. We have a pluralistic society. We have to think of many aspects of the society
itself and while thinking of those aspects of this society, there should be statesmanlike qualities. And those
statesmanlike qualities were displayed beautifully by Shri Atal Behari Vajpayee in the last four days, in the manner
in which he has tackled the situation which was being created by the Opposition and things have been sorted out.

Members from the Opposition were trying to say that Ayodhya issue is not being solved. In the President's Address
there is a reference to Ayodhya issue. May |, with your kind permission, refer to page 20 of the Annual Report of the
Home Ministry wherein it has been very clearly indicated that till the title suits are adjudicated or till implementation
of the final decision, the Central Government, as a statutory receiver, are committed to maintaining the status quo in
the disputed area and no individual or organisation will be permitted to violate the sanctity of the court's order. Is it
not a good intention of the Government? A year back it has indicated that status quo will be maintained. Why this
hullabaloo and furore without thinking of the commitment of the Government of India? Sir, you are very much aware
that terrorism has been spreading its tentacles throughout this country. There are about 122 districts in this country
where most of the terrorist activities are taking place. This is the statistics given by the Bureau of Police Research



and Development. In police parlance, it is called BPRD. What does it say? More States are coming under terrorist
activities. Whether the terrorists are coming from outside or from inside, whether it is PWG or LTTE or in any other
form, it is a matter of concern that 122 police districts — police districts are not always revenue districts — of this
country have more than 33 per cent of terrorist activity. To add to it, you will be astonished to find that various
groups which have been outlawed in Pakistan about three or four months back, are being brought back into the
mainstream again by the Pakistan Government. Jaish-e-Mohammad, Hizbul Mujahideen, in its new incarnation,
and Lashkar-e-Toiba are all getting all sorts of financial help from Pakistan and other countries which are in a way
want that disruptive and divisive forces should be active in India. These terrorist organisations are getting money
from outside and support from people who are inside. As it happened in Macbeth, the furrowed faces of traitors
should be identified and should be silenced finally, whether it is by way of gun or by persuading them to come back
to the mainstream. It is a matter which is engaging the attention of the Central Government in a beautiful manner.
You will find that there are still some terrorist groups working in Jammu and Kashmir. The Government does not
have a steno-plastic behaviour. It is not rigid in its attitude. It is inviting people to come, discuss within the
constitutional framework and resolve the issue. The most important thing is the negotiation with the North-Eastern
groups which have gone away from the track. Dialogue is going on with the Isac-Muviah group, and the Nationalist
Social Council of Nagaland. Others are coming in. ULFA is being brought in. The Bodoland groups are being
brought in. This shows the amount of concern that this Government is having so far as terrorism and internal
security is concerned. | will not go into the details much about the organisations which are indulging in terrorist
activities.

I would again revert to POTO. Let me dispel the fear that POTO is not a draconian law. After a period it would
lapse. There is a necessity for short and precise action against terrorists and organised crime. Terrorism has to be
condemned. It is necessary that it has to be condemned, be it political, ideological or religious. It is a sad reminder
that certain people amongst us with a religious fervour are encouraging terrorism.

18.00 hrs.

That is why, | said that it has to be unambiguously condemned without political, ideological or religious
considerations. The inhuman acts of the terrorists should be condemned. We must separate them from the society
of Homo sapiens, from the individual and from the human beings. When they are inhuman, it is but necessary that a
certain stern process of action has to be taken against them and, in a way, the Fundamental Rights are to be
curbed to a certain point.

In the POTO, there is mention about the confession to be made before a police officer of a certain rank, the rank of
a Superintendent of Police. Well, it is not bad. | was a Superintendent of Police. | would say that the
Superintendents of Police are a little liberal in their attitude. Shrimati Gandhi was mentioning about the Godhra
incident and the consequent fall-out of reactions in different areas of Gujarat. She rather dwelt less on Godhra and
more on other places of Gujarat. May | invite your attention to the expressions of two brilliant, serving police
officers? One is Shri Kanth who is a Joint Commissioner in the Delhi Police and the other one is Shri Pandey, the
Commissioner of Police of the rank of Additional DG in Ahmedabad city. What were their remarks? The remarks of
these two brilliant officers have been that in a given situation of such a magnitude, where emotions burst out like
crackers, where people in thousands come and the people who are supposed to control them, they come from the
same milieu, same society and the same group, nobody can control the situation. We have not provided them
separate colonies. We have not insulated the police people from the society itself. We have allowed them to stay
with these people. When it comes to the upsurge of a certain group of people and there is mad frenzy, nobody can
control it....(Interruptions) | am only saying it as a politician. | am only quoting it.

#t d= AR (AFR) : gunfa qEey, =< d orgare & & @ 2l

SHRI ANADI SAHU : | am only quoting the expressions of two brilliant police officers. That is what has to be kept in
mind when we criticise a Government. After the Godhra incident, within 72 hours, it was controlled. It is rather
unfortunate that Shri Advani is being criticised in a very desperate manner. That is not at all proper. As | said,
POTO is a sunset law and there is the necessity of dousing the fire of extremism or terrarism.

Being a person of literature, | like Shakespeare. So, | give one quotation from Shakespeare which is:
"A little fire is quickly trodden out,

which being suffered, rivers cannot quench."”

This is found in Henry VI, a drama of Shakespeare. The point is that a little fire, when it come up, has to be doused.
If you do not douse it, then the rivers cannot extinguish it. So, that is the necessity for the Prevention of Terrorism



Act....(Interruptions)
st emaras Aeeta (ITR)  FERT S, sraTe @ araven T € Ot Wmor A < AR

SHRI ANADI SAHU : As has been said by the hon. President, internal security and national security are intertwined
with economic reforms and progress. Unless both of them go together with internal security, then the nation cannot
prosper. When he is talking of the economic growth, he has laid more stress on the core sector. ...(Interruptions)
The core sector that he has laid more stress on is the infrastructure sector where connectivity is an important part. It
has been talked about Pradhan Mantri Gram Sadak Yojana and the Golden Quadrilateral. ...(Interruptions) As | had
said it earlier, it is the statesman-like qualities of Shri A.B. Vajpayee which have been shown in a very beautiful
manner. Take the case of Adi Shankara. He had set up four Shankaracharya Mutts. One of them is the Kanchi
Kamakoti Mutt. The Shankaracharya of this Mutt came here to mediate between the two groups of people on
Ayodhya. The first Shankaracharya had set up four Mutts to ensure that there is emotional integration in this
country.

That was done some 1300 years ago. Now, by setting up the Golden Quadrilateral, Swama Chatuskon, Shri
Vajpayee is trying to bridge the gap between and among the people to bring them together. He has hit upon a
brilliant idea of bringing the Golden Quadrilateral so that the physical barriers are removed and the distance
between one group of people and the other is bridged. They sit together; they come together; and they work
together. They work together for the common goal of India. After 1300 years, this has been done. That is one of the
best things. One that Adi Shankara's did was emotional integration part of it and now, the physical integration by
this Golden Quadrilateral by Shri A.B. Vaypayee.

Regarding Pradhan Mantri Gram Sadak Yojana. | have a small request to make that there is the provision of
connectivity, if there are one thousand people, and if there is Panchayat Headquarters. In my constituency and in
many constituencies of my State, there are villages and hamlets where hardly one or two hundred people live and
in an undulated terrain, after crossing three to four mountains, one can go to a small village where one hundred
tribals might be staying. Pradhan Mantri Gram Sadak Yojana would not be of any benefit to those hapless tribals
unless it is changed to introduce a new provision that people who are living in far-flung areas would be provided
connectivity. That is most important.

So far as the power sector is concerned, connectivity to the rural areas, especially to the tribal and dalit areas is
absolutely necessary. The Government of India has been coming forward with lots of help but there is a rider, and
the rider is that the State Government has to pay 20 or 25 per cent and the rest 75 or 80 per cent would be paid by
the Central Government. My State is bankrupt, so also many other States. They are not able to pay 20 or 25 per
cent of the share of the State; they are not able to take the loan because they have not repaid the earlier loan; they
are not able to take the loan because the interest payment is also in default, as a result of that what happens is that
the Central Government has been thinking in a very beautiful manner for progress in society, but that has not come
to the doorsteps of the people who are in the far-flung areas. So, the core sector, the power sector has to be taken
into account and all other sectors like Employment Assurance Scheme has to be merged with other sectors. Take
for example, Valmiki Awas Yojana for the urban people. All these have to be given a little bit of a fillip for the States
which have not come up to the standards of other States which are affluent in India.

With these words, | again support the Motion of Thanks.
18.08 hrs.
(Shri Shrinivas Patil in the Chair)
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SHRI E. AHAMED (MANJERI): Thank you, Mr. Chairman. | move the amendment given notice of by me to the
Motion of Thanks on the President's Address moved by my friend, Dr. Malhotra.

At the outset, | may mention here that all the Members in the Opposition, irrespective of the party, would support the
Government for all the actions that they have taken or proposed to be taken to contain terrorism. There are
absolutely no two opinions about it. Internal security of the country is the most important one for the nation to
maintain our national unity.

So far as my party, the Indian Union Muslim League, is concerned, we have already extended our support to the
Government in containing terrorist activities of any form, of any nature and of any faith. We would also like to tell the
Government that extremism, terrorism and fascism are anathema to democracy and a danger to the nation. We
cannot distinguish between terrorism and fascism because fascism is also equally a very dangerous one for our
country. When the Government of India wanted the Members of Parliament to participate in delegations to go to
Islamic countries to impress upon the rulers of those countries the stand that we are taking or we have taken, my
party has associated with it. | myself went in one such delegation and met the leaders of the Islamic countries -
whether it is the President Sheikh Zayed Al-Nahyan of the UAE or the Crown Prince of Dubai Sheikh Mohammed or
whether it is the ruler of Qatar or of Oman, we presented the case of this country very well. We say that this is a
country which is based on certain values like secularism and that we maintain this country's unity in diversity, and
also India is maintaining its multicultural, multi-religious and multi-ethnic ethos in our country. It is true also.

When | go through the Address of the hon. President which he was made to speak, | am sorry, Mr. Chairman, Sir, to
say that whatever he spoke is not happening in actual practice. This is the impression that we get from it. When we
go to foreign countries — Islamic countries — we say that India is a multi-cultural, multi-ethnic, multi-religious country,
but when we come back here and see the things that have happened recently in Gujarat and Ahmedabad in
particular, to which | was a witness, | want to ask what is the meaning of the principles that we have advocated
before other countries. We told them about the nefarious designs of our neighbour, maligning our country and that it
has no basis, etc. We are proud of our country, India, that is, Bharat. WWhen we came back here and saw the things,
it is really a matter of shame to our nation.

The new Member who spoke just now had made some very good points. If what he said is the true sense of his
party believes in, it will be good; but | am sorry to say that it is not.

The hon. President says:

"I'wish to record with much satisfaction that, in keeping with the trend in recent years, there have been
relatively fewer incidents of communal violence in 2001. However, the Government will continue to
maintain vigil against those who try to foment communal trouble."

Is it what happened in Ahmedabad? Of course, there was a carnage. A heinous crime was committed in Godhra
and we condemn it. But where was your vigil after that incident happened? Mr. Chairman, Sir, | went to Ahmedabad
when it was under curfew, thanks to the Home Minister. Of course, | have great differences of opinion with Shri
Advani but in all fairness, | would say that it was he who made arrangements and asked me to go over there. But
the Chief Minister of that State was not at all happy of my going there. | would say because of the encouragement
by Shri Advani, | went there on March 4! night and with great difficulty | could get the security cover. On the same
night | travelled various parts of Ahmedabad. Next day also, | visited not only the camps, but also | went to Bapu
Nagar, Sunder Nagar, Anand Chowk, etc. | went to all the places. | saw there more than 25,000 victims. | was
ashamed to see what happened. If | would say it was barbaric and brutal, the wild animals, the beasts would protest
and if | would say it was monstrous or ghoulish what happened there, even the monsters will protest. That is what
happened there. | cannot explain what happened. But even if such things are happening, the Government must be
responsible. What Government we have got there? Sir, it was with a great difficulty that | could get an appointment
with the Chief Minister, Shri Narendra Modi. Sir, in my political career of almost 40 years, | have visited many places
where communal riots were taking place. | went to Ahmedabad in 1998. | went to Sanjeli when there was a firing of
thousands of round to disperse 10,000 people. | went to Nandanpeda, Randhikpur, Dang Districts and | went to all
the places. When there were communal riots in Rajasthan, | went there. Shri Shekhawat was the Chief Minister.



How nice and courteous he was! When there was trouble in Bhiwandi in 1984 after visited riot affected area , | met
Shri Vasant Dada Patil. Of course, he was a man of few words. He gave me all the courtesies and he heard my
case and done all reasonable things. When Coimbatore was burning, | was the first man to go there in the last days
of 1997. At that time, Shri Karunanidhi was the Chief Minister. He deputed three Ministers and | discussed the
matter with them. Later, when | went to meet Shri Karunanidhi, he was almost in the weeping mood. He at once
passed orders to do all the reasonable things on my representation. Only last month | went to Karnataka when
there was some trouble in Coorg area. On seeing me, Shri Krishna said that he had given Rs.1 crore as interim
compensation. What happened when Moradabad was burning? In 1980, | went to Moradabad. Next day, | met the
then Prime Minister, late lamented Shrimati Indira Gandhi. | asked her only one question that if this is the state of
affairs in the country of the minorities when you are alive what would be their fate in India without you. She sent me
to the then Home Minister, Shri Zail Singh and he spoke to then Chief Minister of Uttar Pradesh, Shri V.P. Singh.
He also told me that whatever is reasonable, that will be done. But when | spoke to the Chief Minister of Guijarat,
Shri Narendra Modi and told him about pathetic conditions of victims. | found him very much insensitive and | told
him they are not getting any materials. He said that they are getting "my rice, Atta and ghee". Who is he? Is he a
monarch? He was telling a untruth. Mr. Chairman, Sir, | am sorry to say that that was a blunt and white untruth. Sir,
this is the only place where | can take the hon. Members into confidence. | told him that | went to Civil Line hospital
where Dr. Chadha told me that there were 126 dead bodies.

MR. CHAIRMAN: Please conclude.

SHRI E. AHAMED : Sir, please give me some more time. This is also another shade of opinion.
MR. CHAIRMAN: There is a limitation also.
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SHRI E. AHAMED : Please listen to me. | told him that 126 dead bodies are there and only 24 dead bodies have
been identified.

Then he asked me whether | thought they were all dead bodies of Muslims. | said, 'Mr. Chief Minister, | am not
speaking about Muslims or Hindus. It is the dead body about which | am telling you.' He was not prepared to share
my opinion by saying that he was taking action. When | asked him about the relief work, he said he would do it. But,
| would say that | visited only four camps and in each camp about four to five thousand people were there. They did
not even have a mattress to sleep over; they did not have anything given by the Government. Sanitation was very
bad. | fear, there will be an outbreak of epidemic any time. Is it not the duty of the Government to give all these
facilities? Even for representing the matter by an elected representative of this country, we ought to have the
approval of no less a person than the Home Minister of this country. After all this, the Chief Minister should have
had at least the basic courtesy to say that he would look into it. But that was not to be. He was behaving like a
Pracharak of his Party and not as the Chief Minister. He has no moral right to continue in office. In the interest of
democracy and in honour of the democratic traditions of this country, the Chief Minister of Gujarat should quit. |
have nothing personal against him.

Mr. Chairman, Our President then appeals "to the people in all political and non-political organisations to do
everything they can to fortify peace and amity in our multi-religious society and thereby further strengthen the bonds
of national unity". | am sorry to say these are all very good words by the President of India. But, who has just
ignored it? Who has neglected it? It is the Government of the day in Gujarat. They have done it.

All that you have done is that you have banned an organisation like SIMI. | am not against banning any anti-national
organisation. | do not subscribe to their ideology also. But, then you do not have two yardsticks. Against SIMI
Government have taken action; but what about Bajrang Dal? | would ask you about the very fundamental principle
on which both Bajrang Dal and VHP are functioning. Is it any different from that of SIMI? SIMI is on the one side and
Bajrang Dal is on the other side. But, you have only put the SIMI down and Bajrang Dal is all over the place. That is
what is happening. Here | liked the remarks made by the hon. new Member. He mentioned that it is all because of
the hate campaign. So, this hate campaign must be stopped. ...(Interruptions)

MR. CHAIRMAN : We are not discussing only the Ayodhya issue or the Gujarat issue. There are other issues also.
You are repeating the same issues. | am very sorry. Please come to the thanks-giving Motion.&€| (Interruptions)

SHRI E. AHAMED : | ask you that even if ISl is committing some crime here, do you have to kill your own fellow
Indians? ...(Interruptions) You take action against ISI. We did not come in the way of your taking action against ISI,
if ISI is found involved in creating trouble here. But how are you justified in killing our own fellow Indians? Why are
these people killing innocent Muslims? Why are they killing their own fellow Indians? You take action against ISI. It
is the duty of the Government. We do not oppose it; we support you in that action. If you are not taking any action
against IS|, it is the dereliction of duty on your part and not on our part.



So, | would say that all these are double standards. What happened in Ayodhya? The hon. President has stated:

"The Government is firmly of the view that this dispute can be resolved either through mutual agreement
among all the parties concerned or through a verdict of the judiciary."

I would submit here that mutual consent, as many national dailies have pointed out, is that the land where Babri
Masijid was standing was belonging to the Muslim community. Hand it over to them. If not, let us wait for the verdict
of the court. In a civilised country, everybody has to wait for the verdict of the court. But the hon. President has
said:

"To facilitate a resolution of this dispute, an Ayodhya Cell has been recently created in the Cabinet
Secretariat. The Government of India being the statutory receiver, is duty bound to maintain the status
quo at the disputed site in Ayodhya."

It is mentioned by the hon. Prime Minister. We believe in our Prime Minister. He should act something like a door
where everybody could go and knock at. We do believe that. But | would like to ask that if the Attorney-General has
mentioned that pooja could be performed is it of his own, then how will you allow him to continue? When he speaks
on behalf of the Government, it is the Government's view which he has been submitting before the

courta€; ...(Interruptions)

MR. CHAIRMAN: Shri Ahamed, we are going to discuss this issue in the House. Why are you wasting your time on
this? (Interruptions)

SHRI E. AHAMED : The Government says that India is a multireligious country. Without these 150 million Muslims
in this country, this country cannot be taken as a multireligious nation. When we go to the international community
and among the comity of nations, we say that this is a secular country and that this country is for Hindus, Muslims,
Christians and everybody. We boast of ourselves saying that we are proud of the fact that we are a multireligious

countryae€,...(Interruptions)

MR. CHAIRMAN: Please conclude. You have taken more than 15 minutes.

SHRI E. AHAMED : Therefore, | would say that this Government should practise what they preach. We just cannot
ignore the fact that the basis of this country's culture is unity in diversity. Therefore, at this hour, | would request the
Prime Minister to direct the Chief Minister of Gujarat to do some relief work. Fifty thousand people are suffering.
Fifty thousand people are starving and have nothing to eat except what is given by people. It is criminal negligence,
callousness and carelessness. This is India! | am very sorry to say this.

With these few words, | hope that this Government will act to do justice to those suffering people, those 50,000
victims of violence in Ahmedabad. Hon. Members of Gujarat, please do justice to your own people.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Mr. Chairman Sir, | stand here on behalf of my party to support the
Motion of Thanks to President's Address moved by the NDA. | start from the last paragrapha€;...(Interruptions) |

have a habit.

You know that my name is a mixture of two languages. It is a Sanskrit name with Urdu or Parsi sur name in it.
Bhartruhari is a Sanskrit name and Mahtab is a Urdu Sur name and as per the true sense of the term, | think
Members will understand that my name signifies the true secular character of an Indian.

Hon. President has stated in the last paragraph of his speech that this Budget Session will be keenly watched by
our people whose hopes and aspirations all of us represent.

| think, when we are discussing his speech after such a long time, after all adjournments and shoutings, we should
put a question to ourselves. How are the people viewing us after a week or so? We would be going back to our
constituencies and home States. How have we acted in this House during the last two or three weeks? How have
we ventilated or articulated the hopes and aspirations of the people whom we represent? How much faith have we
demonstrated in this Institution to which we belong and in which we represent our electorate? The hon. President,
towards the end of his speech, mentions about the “invaluable time' of India's Parliament. Is it put to best use? This
question should also be discussed. Have we utilised the ‘invaluable time' to its best use for completing all
scheduled businesses? The Question Hour, as we have seen for the last so many days, is systematically being



stalled. The House got repeatedly adjourned. Who will be held responsible for that? | ask that question to myself. |
have been a silent spectator to all doings and happenings that have occurred in this august House towards the last
two or three weeks. Who will be held responsible? Will the people who are outside this House be held responsible?
We heard 76 paragraphs and we heard the hon. President for nearly one hour and odd. We heard his invaluable
speech. Have we acted in the true sense of the term? That is why | start my speech from the last paragraph of hon.
President's Address, where he reminds us that let us utilise the time and our position for the purpose for which we
have been elected. It is because when we go back after a week's time or after two months to our constituencies,
people will not point a finger at us and ask what you have done during the Budget Session. | said two months
because by that time the Budget Session will be over. Otherwise, | did not imply anything. Of course, | leave other
things to your interpretation. It is an old saying that when a finger is pointed at some one, the other three fingers are
addressed to yourself. Let us understand our own position. Then only can we utilise the time and this House to the
betterment of our countrymen. The new Member expressed an opinion here. Of course, he is not new to politics
and he is not new to public life. During his maiden speech | should not have interjected.

But we are sitting here in this side of the House as the Members of the NDA. With all humility, | want to express this
view. The regional parties are also as much nationalist as the national parties. The moment you say it is only the
national parties which can protect the fabric of this nation and not the regional parties, you are casting aspersions
on the regional parties. | am sorry to say this that you are casting aspersion. | would not name the CPM which is
confined to three States only. Should we call it a regional party?...(Interruptions) | am just quoting an example.
Should we call it a regional party? Should we call the All-India Trinamool Congress a regional party? Should we call
the All-India Anna DMK a regional party? Or, should we call the Indian National Congress, which had at one point of
time confined to three or four States, a regional party? The definition is very clear according to the Election
Commission which defines a regional party.

I am happy that since the last 12 years, the situation has changed. The Indian body-politic has changed. It has
changed since the 1989 elections. People do not have faith in the so-called national parties. Had they faith in the
national parties, then the national parties would have been in power. The BJP would not have sought the support of
the Akalis and even the Trinamool Congress. | am just making a comparison. The Akali Party was the first ally of the
BJP. In the true sense of the term, the Akali Party is a regional party. Last but not least is the All-India Trinamool
Congress. In-between, the Samata Party, the Biju Janata Dal, the DMK, the AIADMK and a number of other parties
also came in. It is the BJP which first recognised the potential of the regional parties. The Congress did not accept
that at the early stage. But slowly the Congress party is turning around and is accepting the regional parties. It is
also bringing in other regional parties into its fold. Now, the situation has changed. | think in 1999, in the President's
Address, this has been amply demonstrated. | need not go into that in detail now.

Now, | come to the speech. Many hon. Members have spoken about terrorist activity and terrorism. | would give it a
different angle though it is not a new angle. Throughout the world, terrorism has its root to poverty, deprivation and
neglect. These are the three aspects why terrorism has grown in different parts of the world. Our Government, the
NDA Government headed by Shri A.B. Vajpayee, is striving hard to meet that challenge starting from Jammu &
Kashmir to the North East. It is this Government which has a specific programme. It has also been mentioned in the
speech of the hon. President that we are prepared to discuss with any group which is willing to discuss with us,
which eschews terrorist activity. So, in the last two decades, our nation has been bleeding in Jammu & Kashmir. It
has not only reached the doors of the Jammu & Kashmir Assembly but also it reached the doors of the Temple of

the Indian Democracy on 13" December, 2001.

The Commander in Chief of India, the first citizen of this country, the hon. President mentioned this incident in his
speech amply demonstrates the determination of our Government to fight terrorism to its conclusion. As has been
said by our hon. Prime Minister, enough is enough, and | am sure in the last so many weeks, our Government has
been making attempts to fight terrorism. Earlier terrorism was being fought with the back to the wall. Now, it is not
SO.

A question was raised by an hon. Member sitting in the Opposition — why have you deployed the troops in the
border? | think that in some other quarters it has been discussed already, though not in this House yet. Why has a
large section of our Armed Forces been deployed on the Western border? What have we achieved by that? Is it not
glaring what we have achieved? | think, Shri Anadi Sahu, an hon. Member of this House, have reports of the
Ministry of Home Affairs which states as to what we have achieved in the Western front within the last two and a
half months. We should not just jump to a conclusion. Let us be practical; let us find out as to what was happening
before the deployment of Armed Forces on border. Why Pakistan withdrew its forces from Afgan border and
deployed them in India's border when US was pounding Afghanistan and Talibans were fleeing into Pakistan? What
have we achieved with the Army standing on the border? Because of the international community pressure, we
could not cross the border. But we can deploy our Armed Forces and by deploying them what have we achieved? If
anybody is actually serious to know about those statistics, one can find out.



Another point that has been raised is this. Why has Pakistan been sponsoring cross-border terrorism? The basic
question that has been discussed throughout our country by our people and also outside is as to why Pakistan has
been doing this. It has a long history. Though | am not a student of history, a little | know is that we have not
accepted the two-nation theory. We have accepted partition. There is a difference between the two. Please do not
mix it up. The Members of the Congress Party are aware as to how that thing had taken place. Why have Pandit
Jawaharlal Nehru, Sardar Patel, Dr. Rajendra Prasad and others accepted partition? How 90 million people stayed
back giving a fitting reply to the two-nation theory to enrich our secular fabric? Why Jammu and Kashmir stayed
with us? Is it only because of Raja Hari Singh? Or Sheikh Abdullah had a greater role to play? All these things
should be remembered when | say as to why this country is secular. It is not because Pakistan has been created,
India has become a a country only for Hindus. It is not so. We have enriched our country by adopting secularism;
the secular fabric of this country has been enriched and in the last 55 years all of us have strived to protect it. Out
party believes individuals ought to be religious. The Constitution also provides that individual can also be agnostic.

But the State should always remain secular and should stay away from religious activities.
MR. CHAIRMAN : Please conclude now.
SHRI BHARTRUHARI MAHTAB : Sir, | will confine myself only to three aspects of the hon. President's Address.

The second last aspect is regarding food security about which the hon. President has dealt with in his Address.
Paragraph 56 is regarding tribal affairs where a declaration has been made by the hon. President. | mention this not
because the Minister of Tribal Affairs belongs to our State, Orissa — he serves the whole nation - but it has a
connection with our State. As far as food security is concerned, in the 1980s, a number of Members had raised the
issue in this House and whenever something was discussed about Orissa, it was about food, hunger, starvation
deaths and Kalahandi. These were the four aspects which were discussed repeatedly in this House and the then
Prime Minister, along with the present Leader of the Opposition, visited the area where children were sold for food,
where people died of starvation and where large scale migration had taken place due to hunger. This was the
situation in the 1980s. In the mid 1960s, there was a big famine in Kalahandi and large parts of Bolangir in Orissa.
At that time, the then Prime Minister Shrimati Indira Gandhi also visited the affected areas. Shri Biju Pattnaik
became the Chief Minister of Orissa in the early 1990s. He introduced a novel scheme. He introduced a policy by
which the Sarpanch of every Panchayat was entitled to provide free food to the family which does not have
adequate succour.

That was the policy till 1995, but after the Congress Party came to power in 1995, this policy was withdrawn and
again we had starvation deaths, migration and sale of children. | am happy to mention here in this House that the
present BJD-BJP Government headed by Shri Navin Pattnaik has reimplemented that policy now.

MR. CHAIRMAN : Shri Bhartruhari Mahtab, | am going to call the next Member now. Please cooperate with me and
conclude.

SHRI BHARTRUHARI MAHTAB : Sir, | will conclude soon.

| am happy that it has been very clearly mentioned in the hon. President's Address that 1,14,000 tribal villages in
the country will have Grain Bank Scheme for storage of foodgrains and Orissa will tremendously benefit out of this
scheme.

| have some other points to say on the Panchayati Raj system, but | would conclude by making a comment on the
point made by Shri Pandian here. He said something about election to the Rajya Sabha, but | have a different
opinion on it. | agree that after the Anti-Defection Act has come into force, all our activities inside the House are
determined by our respective parties. So, | support the open voting system for election to the Rajya Sabha, but |
oppose the other aspect which hampers the federal character of our Constitution. Any Citizen can get elected from
any State is only duplication of Lok Sabha. It is then unnecessary.

It goes against the commitments made in the Constitution. | think, the Government would review that position and
come to a conclusion relating to that aspect.

A mention has also been made about the cattle wealth in India. | am sorry to mention that the Government took a
decision in the 90s.

MR. CHAIRMAN : Shri Mahtab, this is too much. You have taken more than 25 minutes.

SHRI BHARTRUHARI MAHTAB : | am making the last point. | would take only two minutes.

MR. CHAIRMAN: Please conclude now.

SHRI BHARTRUHARI MAHTAB : The offer of incentives for the exports of meat to other countries should be



discouraged. The export of meat should be discouraged. It should not get any priority.
MR. CHAIRMAN: Now, Shri Prakash Yashwant Ambedkar will speak. ...(Interruptions)
MR. CHAIRMAN: | have called another Member. Please conclude now. ...(Interruptions)
MR. CHAIRMAN: Nothing will go on record. (Interruptions) a€;*

SHRI BHARTRUHARI MAHTAB : At the end, | extend my wholehearted support to the Motion moved by our hon.
Member, Dr. Malhotra, in support of hon. President's Address.

MR. CHAIRMAN: Shri Ambedkar is not there. Now, Shri Ranen Barman would speak.
* Not Recorded
*SHRI RANEN BARMAN (BALURGHAT): | would like to speak in my mother tongue Bengali.

Mr Chairman Sir, on behalf of my party RSP | stand here to oppose the Address of hon'ble President. The
President's Address speaks about the policy of the Government. With due respect to our hon'ble President, |
oppose the policy of this Government reflected in his Address. The President has mentioned about the policy of
achievement of the Government. But | am sorry to say that the Government has failed miserably in every field.

The unemployment problem in the country has assumed a staggering dimension. The Government has failed to
provide employment to the large number of unemployed persons. Actually the Government has no well conceived
plan to tackle the problem of unemployment. Due to liberalisation the problem of unemployment will further
aggravate. The number of unemployed youths is increasing day by day. Because of job scarcity the educated
youths have been under tremendous mental pressure resulting in drug addiction, violence and other stress related
problem. So | feel the Government must formulate some well conceived policy for employment generation.

As regards agriculture | am sorry to say that the Government has failed miserably here too. Our country is agrarian.
Eighty percent of our population lives in villages. These people in rural India depend on agriculture. But it is a
matter of regret that the Government has no well conceived plan to save agriculture. The Government should know
that the farmers are not getting remunerative price for their produce. That is why the farmers have been facing
great difficulty for their livelihood. The Government has no well conceived agricultural policy and the poor farmers
are always at the receiving end. They are losing interest in agriculture. If the country is to be saved, the people are
to be saved, then the

* English translation of the speech Originally delivered in Bangla.

farmers must be saved because they are the food earners of the country. So formulation of agricultural policy is
urgently needed. We know the farmers in Andhra Pradeshj, Maharashtra, Karataka have been committing suicide
due to frustration. Even then the Government is not taking any effective step to remove the plight of the farmer. It is
indeed shameful on the part of the Government. The farmer needs water for irrigation, fertilizer for crops. The price
of fertilizer is increasing day by day. The farmers should get subsidy for fertilizer.

The Government also must focus its attention to the field of education. Free and compulsory education should be
provided to the poor. The poor have no scope for higher education. Here also the Government must evolve a policy
so that the common and the poor are not deprived off from higher education.

The Government has also failed to combat terrorism. That is why terrorism is raising its ugly head everywhere. The
Government must take some effective measures to stop terrorism.

Sir, with these words, after thanking you, | conclude my speech.
20.00 hrs.
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DR. NITISH SENGUPTA (CONTAI): | will not speak for more than 10-15 minutes. | would certainly speak for 40-50
minutes which | did when | formally seconded it two years ago and by coincidence you were in the Chair at that time
too.

MR, CHNRMM, YOur party I|IlIIlI|II|IlIIlI|II|IlIIlI|II|IlIIlI|II|IlIIlS tirm iS 12 minutes.
DR. NITISH SENGUPTA : | will conclude it within 12 minutes.



DR. NITISH SENGUPTA : Mr. Chairman Sir, thank you for giving me this opportunity. | rise to support the Motion of
Thanks proposed by my good friend Dr. Vijay Kumar Malhotra and seconded by Shri Geethe. The

President s Address is a kind of mid-term review of the
Government ""s performance because we are literally at the mid-term
of this House and also contains some broad indications, some signposts to the future; the direction that the
Government Policy might take and the directions in which this present Government would like the nation to go.

It rightly starts with the declaration for an all out war against terrorism. We have paid a very heavy price. The latest
price being the cross border terrorism incident which started in Godhra, which was out and out an encouragement
by Pakistani agencies to create communal trouble in this country and they succeeded in that.

| agree there with the Chief Minister of Tamil Nadu, who said that why is it that the so-called secularists always
raise their voice when anything happens to minorities but when anything happens against majority they just keep
quiet. This created a lot of problem. Naturally, there were reactions, but | do not support what Gujarat Government
did by acts of omission rather than commission. They created a very dangerous situation which cannot be
supported under any circumstances.

The Leader of the Opposition, Shrimati Sonia Gandhi, gave a harrowing account of what she saw or her
companions saw of what happened in Gujarat. We cannot forget the gruesome incident where one of the former
Members of this House was murdered by burning. Fromy 8 g i it i i s i i s
till 2 0 clock he went on telephoning the police, the administrative
authorities. One senior police officer came about 1030 hours but just withdrew.

Mr. Chairman Sir, it was not so much that | shudder to think that the Commissioner of Police, Ahmedabad making a
statement that you cannot expect the police force to be outside the social milieu. That Police Commissioner is still in
his seat. It is a disgrace. | do not necessarily say that there are any acts of commission, but acts of omission are
there. The Gujarat Government failed miserably in alerting the administration, the district magistrate, and the police
force as soon as Godhra gruesome incident took place and thereby accelerated matters considerably. The whole
thing was given to the hands of the anti-social elements. But it really created a lot of problems for which whatever
we, as a nation, gained in the international field in the last one year has just been lost. The prestige that we gained,
we have lost now, thanks to Gujarat that has happened.

But Pakistan has succeeded in her objectives and we must be very careful about all these things. On secularism, in
general, | always tell my friends why it is that they only criticize the majority community for anything that they might
be doing.

The word 'Hindu' does not occur in any of the Hindu scriptures anywhere. | can take a bet on it. But secularism is
ingrained in Hinduism. In the Gita and Upanishads, there is an ingrained secularism. | can quote one of the many
sayings from Gita. "In whichever way anybody worships me, | accept that."

"3 T A UE diwSd TATIEE,
" gefgac Agan: e wde
SHRI RAMDAS ATHAWALE (PANDHARPUR): What about your support to casteism?

DR. NITISH SENGUPTA : | do not support casteism at all. Casteismis not in the Upanishads. Incidentally Buddha
drew his philosophy entirely from Upanishads. True Upanishads say: "Just as when the rainwater falls on the peak,
it goes into various directions, similarly one Brahman takes different human forms". It does not support casteism at
all. Casteism was created by Manu which is an infamous name. Casteism is not a part of the true
Upanishads...(Interruptions)

| oppose Manu totally for caste system and for taking away the freedom from women...(Interruptions)
MR. CHAIRMAN : Dr. Nitish Sengupta, please address the Chair.
DR. NITISH SENGUPTA : | am sorry, Sir.

Now the point is, "In whichever way anybody worships me, | accept that worship." Lord Krishna is telling people.
"Whichever path people may follow, they all eventually come and converge into my body." You cannot have a
greater instance of secularism than this.

| also can recall some of the sayings of Swami Vivekananda, the great prince of Upanishadic philosophy when he
says: "If anybody dreams about the survival of his own religion and the destruction of others, | pity him from the



bottom of my heart." If you are born a Christian, be a good Christian. If you are born a Muslim, be a good Muslim.
If you are born a Hindu, be a good Hindu. There is no difference at all. They will all eventually go to the same goal.
That, Sir, is the real principle behind secularism. So, when we see the way sometimes the so-called secularists
tackle the Hindus, | think, a section of the Hindu has also put their back up among the extreme section. Now this
should be avoided. Secularism is part of our ethos. That is part of our civilization. We all stand by it. We must also
support it. To the extent that the President's Address has dwelt on that, | support it very strongly.

Then, there is the question of de-regulation of economic functions by the Government, the abolition of quantitative
restrictions and accepting globalization as an overwhelming philosophy. | think it broadly does give an indication
that Gowvt. goes in the direction of economic reforms and de-regulation of the functions. But it is essentially a
continuing process. You will notice this from 1991. In fact, it started from Rajiv Gandhi. It was Rajiv Gandhi who
started first the process of de-regulation, just as this morning the Leader of the Opposition mentioned Rajiv
Gandhi's name in connection with the introduction of Panchayat functions, which has really changed the image.
Although my Left Front friends in West Bengal have made full advantage of it to retain their control, Panchayat
system has given a lot of power to the people at the village level. So, similarly, Rajiv Gandhi de-regulated telecom
sector and started the process. Which is why today in the field of telecom or in electronic technology or information
technology or entertainment field, in each one of which as the President says, | think we have broken many new
grounds.

SHRI K.P. SINGH DEO (DHENKANAL): Were you the Expenditure Secretary at that time?

DR. NITISH SENGUPTA: | was Revenue Secretary. | was Planning Commission Member Secretary when Shri
Narasimha Rao decided to privatize the telecom and not to depend only on the Indian telephone industry or the one
Public Sector industry. It is because we came to the conclusion that there was a situation where it took eight years
or 10 years for a person to get a telephone connection. Today, you can get a telephone connection as you like.
You are no longer dependent on the tyranny of the lineman of the Telephone Department. You can go to the cell
phone. So, all these are important changes. We feel that to the extent the President's message has conveyed all
these things, | strongly support it.

Now my friend Shri Somnath Chatterjee did mention that Dr. Sengupta, in spite of his support to the Government,
feels upset about some of the economic policy. Sir, the latter part is not correct. | have some reservation about the
recent Central Budget which | have made public. | have criticized the way, particularly, it would appear as if the
Finance Minister pounced upon the middle class, the fixed income class, the salaried classes who are the only
group to pay their taxes regularly.

They were pounced upon and | do not support that. | would come to that later on. For the present, about economic
development, | think the direction is absolutely sound. The President's speech does indicate a lot of signposts in the
direction for the future — agriculture, policy towards farmers, deregulation of functions, etc.

A lot of people have mentioned about unemployment but the unemployment problem cannot be solved by creation
of jobs. Creating jobs is a very short-sighted approach. In any case, we are moving into an area where the services
sector is becoming much more important than the manufacturing sector. It is true that in the official organised sector
jobs have not been created. It is because those types of jobs are no longer needed in an age when everything is
being decentralised but many new opportunities are being created all over the country through the informal sector,
in the services sector, through information technology and the like. | certainly feel that though the so-called jobs
might not have been created employment opportunities have been created. Much larger number of people are
today self-employed. This is really an indication of the direction in which things are moving. So, there is no cause
for worry, no reason for worry.

When it comes to the GDP growth, it is true that last year we had fallen short in GDP growth but if you look at the
world GDP figures, | think, India's growth rate has been higher than the growth rate of Europe, North America and
the world. Again, it is not just a part of the policies of the present Government though it has certainly been carrying
on that policy. In a way, it started about ten years to fifteen years ago and all successive Governments that have
come to power have in a way been following the same drift. The direction is irreversible and inescapable. To the
extent the present Government is following these policies, | support it. So, let me correct Shri Somnath Chatterjee's
impression that | am not in favour of the present economic policy. | am totally and out and out in favour of the
economic policy being followed.

The Pradhan Mantri Gram Sadak Yojana and the rural development schemes are very important schemes that
have created a lot of job opportunities all over the countryside. | drove to my constituency last week. It is a five-hour
drive from Kolkata. | was impressed to see the work that was going on. Six months ago, | took about five hours to go
to my constituency. This time, | took three hours. This is a tribute to the way roads are being developed. The States
can certainly claim some credit but on the whole it is the broad Central policy directives that are responsible for the



development.

| also support the President's very apt remarks on the power sector. We need a lot of reforms there. | am afraid, so
long as we cannot decentralise generation and distribution of power and give it to the private hands, where there
would be competition, we cannot really improve the situation. Therefore, it is very good to hear all the talk about a
new Electricity Bill.

The proposal for dismantling the administered price mechanism is also very good. It is also inevitable. | think, it was
a mistake on the part of the then Government, in the 1970s, when LPG and kerosene were introduced on a large
scale, to subsidise LPG and all that. The common people have an impression and do not realise that much of the
cost of that LPG comes from Government subsidy, from subvention. Slowly, we have to get out of it. But to put a
burden of increase of Rs.40 on the housewife, in one stroke, is a bit too much. Heavens would not have fallen if the
Minister of Finance had not reduced the price of petrol by Re.1 a litre but certainly a hike of Rs.40 on LPG is a bit
too much. The hike on kerosene is also a bit too much. The LPG prices could have been increased by Rs.20 now
and maybe by another Rs.20 after one or two years. | think, it must be a gradual process.

When the Minister of Finance says how much a person is saving through the reduction in petrol prices, that if he
uses 40 litres a month he would save Rs.40, it reminds me of what was said by Marie Antoinette, the queen of Louis
XVI. She said during the French Revolution, 'lf people cannot have bread, let them eat cakes.' So, it is too much.
How many people use cars? For the housewife and for the common people, the increase of Rs.40 on LPG is a bit
too much. | have some reservations about. Of course, | would come to it later at an appropriate time.

The President has spoken about democratic decentralisation through empowerment of panchayati raj institutions.
He has spoken about the various programmes in social justice and empowerment. He has also spoken about the
successful development of our space technology, where we have made very important strides.

He has mentioned about the Valmiki-Ambedkar Awas Yojana, which is also a very good thing.

There is a reference to the foreign policy aspect, especially with regard to some of our neighbouring countries. With
regard to Afghanistan, the Indian Government also has scored a very major victory in this year. Afghanistan has
always been very, very pro-India in relation to Pakistan since 1947, but after Taliban came into power, Afghanistan
became very, very anti-India. But today, Afghanistan is pro-India and that is a very great gain. He has also spoken
that we should go out to support Afghanistan in whatever way we can and we should offer to rebuild the Bamiyan
Buddhas, with our archaeological survey expertise that we have. We should make an offer to Afghanistan that we
will rebuild the Bamiyan Buddhas.

There is also a reference to Myanmar, a country, partly because of their own policy, partly because of other factors,
which went out of control from India. At one time, Burma was so close to India. There used to be a daily sailing from
Calcutta and a daily flight from Calcutta and so many Indians were making a living in Burma at that time. Now
Myanmar has come back to the world mainstream. In fact, it is good that an Indian Consulate General is being
opened in Mandalay and a Myanmar's Consulate General in Calcutta. In fact, | should make bold to suggest to our
Prime Minister that we should try to invite Afghanistan and Myanmar both to join the SAARC Conference. That will
be very helpful to India and that will also change the character of the SAARC to some extent.

MR. CHAIRMAN : Please conclude now.

DR. NITISH SENGUPTA : So, when all is said, | am fully supporting the Motion of Thanks to the President and | am
concluding.

SHRI K.P. SINGH DEO (DHENKANAL): Sir, first and foremost, | would like to thank you for giving me the
opportunity. Secondly, | would like to thank His Excellency, the President of India for having exposed the people
with double-talk and double-speak in his Address to both Houses of Parliament.

The Mover of the Motion of Thanks, the learned Professor, whom | was listening with rapt attention, suddenly |
realised that probably | was listening to Dr. Goebbels, Hitler's Propaganda Minister. Many untruths told hundred
times become truth was Dr. Goebbels's entire approach to the Second World War. | have enumerated about 21
points which he made, starting from plenty of food, plenty of foreign exchange, plenty of telephones, plenty of gas,
plenty of national highways, plenty of employment, very good foreign relations. But what about the poor man, the
common man? In fact, | was hearing another learned, Dr. Sengupta. There is another learned Professor from my
own university who got the Nobel Prize, Amartya Sen. What did he say about growth? He said that unless it is
affordable and accessible to the poor man, that growth means nothing to India. Therefore, the Goebbelian theory
which we heard for about 45 minutes - there were certain interferences in between - leaves me a bit sick and
anguished. It again reminds me of Shakespeare's Julius Caesar. When Mark Antony was speaking at the



conspirators funeral of Julius Caesar, he referred to Brutus being an honourable man, and so also they were all
honourable men. So, in this 'National Disaster Alliance' they are all honourable men and they are ruling us today. It
is only in words and not in deeds. Therefore, | want to thank the hon. President for exposing this double-speak.

His first point is on terrorism - terrorism on Parliament.

Now, while we are discussing the President's Address, we have terrorism of a different kind in Gujarat; we have a
terrorism of a different type in Uttar Pradesh and we have a terrorism of a different type in Orissa. Whether it is the
tribals of Orissa or others, they are all Indians whether in Godhra or in Sanjali or in Ahmedabad or in Lucknow or in
Kashipur or in Kalahandi and Koraput. They are all Indians. They are part of India. They are not from Afghanistan
or from Mr. Pervez Musharraf's country or some other foreigners or mercenaries. They are all Indians.

The President's Address also mentioned about some clear strategy this Government is supposed to have. What is
this clear strategy about national security? The internal security is also part of that national security. Then, how is it
that in the presence of such a clear strategy, we had five youths coming and attacking our Parliament to which the
President, in his second point, made a reference where he laments over the fact that it could have created a
catastrophe to our country if the political leadership had been wiped out, had one single terrorist entered inside the
Parliament. And how have we responded to this great attack on Parliament, the temple of democracy, the national
ethos, the national integrity, national unity and the highest legislative forum?

20.22 hrs (Shri P.H. Pandian in the Chair)

It is by a knee-jerk reaction. Today we have spent more than Rs. 300 crore and we have amassed the entire Indian
Army in the borders of Jammu and Kashmir, Punjab and Rajasthan = so much so that when the anguished cry of
help for people came from Godhra and Ahmedabad, where there is a corps headquarters in Ahmedabad and there
is a divisional headquarters in Ahmedabad, you could not reach for 72 hours to those beleaguered people. They
were butchered, they were murdered as you rightly said Dr. Sengupta. They were thrown into the fire and burnt.

Now, we have heard and read when we were children that Nero was fiddling when Rome was burning. | do not
know what to call of this "National Disaster Alliance'. What were they doing when Ahmedabad was burning, when
Godhra was burning or when Lucknow was burning or the Adivasis of Kashipur were being burnt and shot? What
was this Government doing? Who is going to answer us? This is supposed to be a smart Government - simple,
moralistic, accountable and responsible and transparent. Where is that smart Government? Sir, through you we
would like to have an answer to all this.

Today, in the President's Address they also talked about defence preparedness. Deployment of seven lakh soldiers
in one concentrated area of India is not preparedness. Today there is only knee-jerk reaction because we do not
have a credible and deterrent national defence policy, strategy or a doctrine. Otherwise, Bangladesh would not be
shooting 18 of your BSF men and sending them like animals and you could not even protest. You did not feel
violated. You felt violated when our chaps were killed, when Major Sarvanand and ten others of the First Bihar
Regiment were assassinated or killed or butchered and disfigured during Kargil operations. You felt violated then.
Why was it so? It was because the 1999 Elections to the Parliament were around the corner.

When 18 of our BSF men were butchered and sent like animals by Bangladesh you did not feel violated. With what
a sense of judgement and what a sense of propriety that the same Rajputana Rifles — who stormed Tuloling
Heights shouting Raja Ramachandraji Ki Jai, those who had four Maha Vir Chakras, seven Vir Chakras, who lost
four officers, five JCOs and 27 of Other Ranks - the same Rajputana files was made to give a Guard of Honour to
General Pervez Musharraf when he came to Agra and Delhi? Is this a sense of priority and propriety?

Sir, in all, His Excellency the President's Address is rather disappointing.

Sir, it is with anguish | want to say that three per cent of Indians live in an area south east of West Bengal. You may
call it by whatever name -- you may call it Kalinga, you may call it Utkal, you may call it Orissa or anything. Three
per cent of Indians is crying in the wilderness because for 35 years or more. As my good friend, Shri Bhartruhari
Mahtab had mention, the constant companion of that area is only natural disasters, be it drought, which means
inadequate water, be it excessive water, which means floods, cyclones, hailstorms and, as he was saying,
starvation deaths and sale of children. Has it stopped? It has not stopped. My good friend, Shri Bikram Keshari Deo
is sitting there. He is from that area, Kalahandi. Kashipur is just adjoining his area. It used to be his father's old
constituency. This year, three of us from Parliament visited that area. There is food in plenty, but 35 tribals died
there of starvation because they did not have purchasing power. Where is all that money going? Take the
programme 'Food for Work'. Where is your supply management? You are talking glibly. You are basking in the
reflected glory of the policies that the Congress Government implemented for 50 years. Today, we are not living
from 'ship to mouth’. We are exporting foodgrains. Kashipur is exporting basmati, thanks to Indravati Project. Who
has done it? Has this Government done it? For 50 years, the successive Governments have done this. Now, you



are basking in the reflected glory of Information Technology, computerisation etc. Dr. Sengupta has rightly pointed
out that he himself was the Secretary (Revenue) when they happened during Rajiv Gandhi's time. ...(Interruptions)
Sir, | am not yielding.

MR. CHAIRMAN : You are the next speaker. At that time, you can answer these things....(Interruptions)

SHRI BIKRAM KESHARI DEO (KALAHANDI): | just want to say that the Upper Indravati Project started in 1978
when Shri Morarji Desai was the Prime Minister of the country and not during the Congress Government's rule.

SHRI K.P. SINGH DEO : The people of Orissa, those three per cent Indians, are crying in the wilderness, and

48.71 per cent are still living below the poverty line. What does the hon. Finance Minister tell us in his Budget
speech? Suddenly, in one year, the percentage of people living below the poverty line has come down from 58 to
26. Fifty-eight per cent is not a figure that | discovered. It was given in that document, which was given to all
Members of Parliament by none other than the former hon. Speaker of this House, Shri Purno Sangma. Now, in one
year, they supposed to have eradicated poverty to the extent of 33 per cent.

Now, let us come to the targeted public distribution system. It talks about people below the poverty line. The figures
of the people who are below the poverty line are still on the basis of the 1991 Census. Even the people who were
above the poverty line have now come under the below poverty line parameters because of the successive
cyclones, floods and drought. They have not been enumerated, and they are still being denied their PDS rice,
kerosene, sugar or whatever it is and, yet, we would like to pose a rosy picture that all is well in our country.

Sir, the people of that area are anguished. The Tenth Five-Year Plan is on the anvil, and that is what the hon.
President says. The Budget has been presented. We were all present; we all heard the Budget speech. It is also a
fact that the Government of Orissa, the MPs of Orissa, the people of Orissa have been crying in the wilderness for
according 'special status' or a 'Special Category State status' to Orissa because of the inadequate infrastructure,
the number of people who are below the poverty line 48.17%, 38 per cent of Scheduled Castes and Scheduled
Tribes, 73 per cent of agricultural labourers, infant Mortality Rate 97 which is the highest in India and, yet, all this
anguish and crying is falling on the deaf ears of this great National Disaster Alliance. It is supposed to be a
composition of State parties. Even the B.J.P. is not supposed to be a national Party, which is what | just now heard.

So, at least people from the States are there. This was there in the manifesto of the NDA -- | would call it the
National Democratic Alliance this time — in 1998 as well as in 1999. Our hon. Prime Minister visited Orissa in August
immediately after the floods. The Orissa Legislative Assembly in 1997, my friend Shri Bikram Kesari Deo was an
MLA then, had passed an unanimous resolution that the State of Orissa should be accorded a Special Category
State status so that the State could get grant-in-aid rather than loans. Today, the financial position of the Orissa
Government is absolutely precarious. The Government servants are not getting their regular pay. Now there is a
suggestion that the Government servants take their remuneration half in rice and half in pay like the "Food for work'
programme. | do not know as to what is going to happen to the State. | would like to mention here that with all these
lip sympathies both from the NDA as well as from the hon. Prime Minister, it is high time that the Special Category
State status is accorded to the State of Orissa. If it is not mentioned in the recommendations of the Tenth or the
Eleventh Finance Commission, or if it is not in the definition of the Planning Commission, then this "National
Disaster Alliance" of 24 parties should think of some ways and means as to how they could accord this Special
Category State status to Orissa. It is because we should not hide behind the fact that it is not mentioned in the
recommendations of the Eleventh Finance Commission, as it happened during the Super Cyclone of 1999.

Sir, why is this apathy towards the State of Orissa? Take for instance the issue of coal royalty. The State of Orissa
possesses 33 per cent of coal of the whole of India. From the year 1994, coal royalty has not been revised. Why is
it so? It is because the foreign buyers would be affected and therefore they may suffer. So, in the name of reforms,
in the name of doing business, in the name of raising resources — we know the cost of everything but not the value
of human being has become next to nothing.

Sir, then | come to NALCO. The Leader of the Opposition and my leader was mentioning as to how the profit
making public sector concerns were being sold off and disinvested indiscriminately. The Flagship of PSU NALCO
falls partly in my Parliamentary Constituency and partly in the Parliamentary Constituency of Smt. Hema Gamang.
We have abundant bauxite reserve at the Panchpatmalli mines. It is about 310 million tonnes out of which NALCO
till date has excavated only 40 million tonnes. We still have 50 to 70 years of bauxite reserve available for NALCO.
The expansion of NALCO, both for the smelter as well as for alumina, has been approved by the Government. The
bauxite at Panchpatmalli mine, which is just next door to Kashipur, has only four per cent silica which is one of the
cheapest compared to other international bauxite reserves. The quality of alumina is such that it can be processed
at atmospheric temperature by digestion technique and it has a low-cost processing for making alumina which is
again the cheapest in the world. The average cost of production of bauxite at NALCO is about five US dollars per
tonne while the international cost of bauxite trading is 25 to 30 US dollars per tonne. NALCO has expanded its
bauxite mine from 2.4 million tonnes per annum to 4.8 million tonnes per annum. Its alumina refinery has been



expanded from 0.8 million tonnes to 1.57 million tonnes per annum. The smelter expansion has been from 2,30,000
tonnes per annum to 3,45,000 tonnes per annum. This same Government, which is now sitting there, has allowed
this expansion. But now a notice has come from the Ministry of Disinvestment, Government of India saying: "The
Government intends to disinvest, out of its 87.15 per cent share holding, firstly, ten per cent through domestic
shares, secondly through 20 per cent ADR, and then 29.15 per cent to strategic sale of partners".

It is nothing but allowing certain business houses in India to gain monopoly of the aluminium industry, which is a
strategic industry required for defence and other purposes. | charge this Government of selling off the interests of
this country to the private sector in the name of disinvestment.

I now come to KBK districts. A portion of my constituency is also in the KBK, or the erstwhile KBK, district. It was the
brainchild of Shri Rajiv Gandhi. It was meant to do drought-proofing as well as to bring up the tribal, the under-
developed, and the far-flung areas into development. And here is a note given to all Members of Parliament by the
Government of Orissa on the revised long-term action plan. What is the concern of the State Government? They
require Rs.5,527.41 crore. The letter reads thus:

"State Government have not received any formal communication from Government of India regarding the
approval of the revised long-term action plan."

On this, we the seven Members of Parliament have received only notices. For seven times over the last six months,
the meetings have been postponed because there is no money. And yet we talk glibly about the KBK districts where
it is supposed to be 90 per cent grant and 10 per cent loan. Nothing has happened. This is what the Government of
Orissa says to its Members of Parliament:

"Government of India should augment additional resources for RLTAP under Central plan and Centrally-
sponsored plan. "

That is the request of the State Government. There is no mention of it in the Tenth Plan document which has been
circulated to Members, nor in the budget, and none as far as the Finance Ministry.

Then | come to the Paradip Refineries. Hon. Prime Minister laid the foundation stone of Paradip Refinery, a
Rs.10,000 crore project, just a couple of months before the March 2000 State elections. The Government of Orissa
was asked to give, over a period of eleven years, concession on sales tax and excise duty to the tune of Rs.3,000
crore. Now, suddenly we get to know from the newspapers that the refinery, which was supposed to start
functioning from 2003, under the pressure of some very powerful vested interests, has been delayed for three more
years. That means, till 2006, no development will take place in Paradip Refinery. This would have given a lot of
employment. This would have taken oil from Paradip right up to Ranchi via Rourkela and maybe through
Meramandli. All the false promises given to the youths of Orissa, to the youths of that area, will remain unfulfilled till
2006!

Sir, | cannot make myself support the President's Address as much as | would like to because he has been forced
to, in his Address, to reflect his Government's policies. It is only wishful thinking and pun on words. It is only a lot of
semantics and oratory. They do not mean any seriousness on the part of the Government to tackle any of this,
including unemployment which is raising its ugly head. When you have educated unemployed without any economic
activity for them to pursue or any future to behold, they can only lead to terrorism and insurgency. In the President's
Address they have mentioned that in the case of Jammu and Kashmir and the North-East, because of the problem
of terrorism, they are going to adopt a three-fold approach to speed up economic development as well as security. |
hope this would not send a wrong message to the youths of Orissa that they should also follow the path of violence
and extremism to see that Orissa gets its due share.

Thank you very much, Sir, for giving me this opportunity.

SHRI BIKRAM KESHARI DEO (KALAHANDI): Mr. Chairman, Sir, | rise to support the Motion of Thanks on the
President's Address moved by an hon. Member and the whip of our party, Dr. Vijay Kumar Malhotra.

The reason for my supporting this Address is that the Government's entire programmes are fully reflected in the
hon. President's Address here from para 1 to para 76.

In the beginning, | would like to stress regarding terrorism, which has affected our country badly and which is still
affecting our country to a great extent. For this, | would squarely blame the Opposition parties because when the



TADA Act of 1995 lapsed, now new legislation or no new Act was promulgated to counter terrorism. So, from 1995
till the present date, there has been no law to fight terrorism. This is one of the main reasons where crime got
organised.

Everyday, you hear that organised crime is disturbing the communal harmony in the country, it is disturbing the
normal activities in the country.

Take for example, the attack on our Temple of Democracy, Parliament. In this attack, nine of our brave security
personnel laid down their lives. We salute them for the sacrifices that they had done. But | squarely blame the
Opposition parties because when the POTO was being promulgated and when the POTO was being introduced in
this House, at that time there was a pandemonium, there was stiff opposition to this legislation, thereby further
delaying the action againt terrorism.

Sir, if POTO, though it is re-promulgated, was there in true spirit, in the form of a Bill and got passed in this hon.
House, this terrorism would have come to a certain check. There would have been fears among those who spread
terrorism.

As everybody is aware, the perpetrators of terrorism who attacked our Parliament were arrested somewhere from
the Delhi University. So, you can well imagine that how since 1995 or rather even before that, there has been a
planned and organised internal insurgency which is slowly growing in the country. Previous Governments were not
able to stop it. But when our Government is trying its best to do something to curb terrorism, there is always an
opposition. That is why incidents like Godhra happened.

The gory incident which happened in Ahmedabad where the coach number six of Sabarmati Express was burnt,
was a very tragic incident. But as per our information, they were the Congress people who were present there.
They could have informed the authority on time but they did not do it, which led to a large scale communal riots in
that State.

But | should praise the local Government there for having stopped the riots and carnage which were taking place in
the State of Gujarat within 72 hours. They were able to contain it. There were fears that these communal riots
would spread throughout the country but they have been contained in Gujarat because of the efficient
Administration there.

Now, | come to Ayodhya issue. Everybody in this House from that side for the last four days was making a hue and
cry about Ayodhya. They thought that there would be a carnage in Ayodhya. But today, by the grace of God,
everything passed beautifully and peacefully. The Shila Pujan was done with utmost Hindu rituals and everything
was peacefully organised.

Now, | would like to touch upon the sensitive North-East area. As you all know, in the President's Address, it is
mentioned that for the North-Eastern Council, a special Ministry for development of North-East region has been
established thereby the area will develop and come in par with other developed regions of the country.

This region has been neglected. The tribal rife that had been going on in that area had to be contained; and we had
been able to contain it. The Manipur elections were peacefully conducted and now, an elected Government is
established there.

Similarly as far as scams are concerned, to have more transparency in defence deals, a Committee has been
formed whereby there would be more transparency in defence deals. We have the past experience and we have
several CAG reports; and we must have seen that there were Bofors deals, submarine deals, purchase of defence
spare parts, etc. during the Congress regime; and they were all reflected in the CAG reports. So, to have further
transparency in defence deals, a Defence Purchase Committee has been formed. This is in the right direction.
Purchase of defence items creates really a big sensation in the country and the morale of the Army also comes
down.

Finally | would like to say something about the WTO. When the WTO was signed during the first round of Uruguay
talks, you would have noticed that the developed countries were offering a lot of subsidies to the agriculturists. But
in India, we could not give subsidies. Since 1994, till 01.01.2000, we had not been able to put the problems of the
agriculturists in the WTO meetings. It was the first time that the Government has taken initiatives to bring agriculture
as the subject in the multilateral trading system, as part of the Uruguay round of agreements in 1994. The
Agreement on Agriculture mandated that further negotiations would take place as per article 20. But since 1994 till
date, not a single meeting was held.

| thank the Commerce Minister and the Government today because they had taken 12 special sessions or meetings
of Committee on Agriculture. During the first phase of negotiations, 121 member countries have filed 47 proposals.
So, our problems of agriculturists have been discussed in the WTO which was not done previously. | would like to



ask the Opposition one question. When they were in the Government, they signed the WTO agreements; at that
time, have they forgotten the agriculturists? It is a clear proof of it. Today they are shedding crocodile tears for
agriculturists, saying that farmers are committing suicides and that they are agitating, etc. For all these things like
shedding crocodile tears, etc., the Congress Party has been evident since long. They had never thought of
agriculturists before and when the Government wants to take some concrete steps to develop rural areas or the
rural scenario in the country, they are opposing us and they are criticising us. So, now agreements have been
signed and the Agreement on Agriculture will definitely solve the problems of agriculture in the country.

Regarding Quantitative Restrictions, | would say that they have been lifted from the small-scale industries and they
can compete with other countries and they can improve and increase their products. A lot of innovative and
progressive steps have been announced by the hon. President of India. | am sure that this will take the country
forward. The expected goal of eight per cent rate of growth will definitely see the light of the day, some day. It is not
a bygone era. Though there have been problems, we have been able to make a turn around up to 5.4 per cent
growth rate. But this problem can not be solved in 2% years.

Sir, you please see the legacy which we inherited from the previous Governments. Most of the PSUs including
Navratnas and mini-ratnas were sick and most of the 19 lakh workers who were serving there, are laid off today.
So, we had to privatise. Privatisation has become imperative. We are bound to privatise to save the industry, the
economy, and the country. So, further steps have been taken in this regard.

Sir, from the Opposition side, the hon. Member mentioned about KBK region. Sir, during 1998, the Prime Minister
made a solemn vow from Red Fort to eradicate poverty from the KBK districts. | thank him for that. Sir, steps have
been taken in that regard. My hon. friend, Shri K.P. Singh Deo mentioned that the programme was announced by
late Rajiv Gandhi. Maybe, it might have been the brain-child of late Rajiv Gandhi. When Shri Narasimha Rao was
the Prime Minister, he visited Kalahandi and the KBK region and he had announced Rs.4700 crore for a long term
action plan. But when we got receipts from the Central Government, we got only Rs.1 lakh. In the year 1995, we got
only Rs.1 lakh and that also was given for soil testing. But today, | am very proud of my Government for the
programme that they have initiated. They have allotted Rs.9000 crore for a revised action plan for the KBK area
which is supposed to be spent in distressed area of the region of India. These steps have been taken to eradicate
poverty from this region.

As regards my district, once upon a time the irrigation potentiality was only 3 per cent but today after this
Government's coming to power, the arable land has jumped to 26 per cent from 3 per cent. Another Rs.3000 crore
is in the pipeline to develop other irrigation projects in my district and the KBK area as a whole. If | name all the
projects, it will take a lot of time. At some other occasion, | would speak about these projects in the House. What the
KBK people had accepted, they have got it and they will get it in future also.

Sir, finally, | would like to make a request to the Government. Presently, the Golden Quadrangular does not touch
Orissa. So, | would request that a super highway should be developed from Delhi to Chennai which should pass
through Orissa. There is no direct highway from Delhi to Chennai. | would request that it should be done.

Besides that, Orissa has always been neglected as far as Railway sector is concerned. In future, Orissa should not
be neglected by the Railways.

20.55 hrs.

MR. CHAIRMAN :Now, Shri Ajoy Chakraborty would speak.

SHRI PAWAN KUMAR BANSAL(CHANDIGARH) : Sir, we must adjourn at 9 o'clock.
MR. CHAIRMAN: There are four or five speakers. We must conclude it today.

SHRI PAWAN KUMAR BANSAL : Sir, there was no such decision to conclude it today. Such a large number of
Members have spoken today.

SHRI M.O.H. FAROOK (PONDICHERRY): Sir, it has been decided in the BAC that there will be sitting only up to 9
o'clock.

MR. CHAIRMAN: | was present in the BAC meeting. But you were not there.
SHRI M.O.H. FAROOK : Sir, we have been told that.

SHRI S.S. PALANIMANICKAM (THANJAVUR): Sir, we should conclude it today. The dinner has also been
arranged.



SHRI AJOY CHAKRABORTY (BASIRHAT): Sir, | will speak tomorrow.
MR. CHAIRMAN: Tomorrow's agenda is different. You would not get a chance tomorrow.

SHRI AJOY CHAKRABORTY : Mr. Chairman Sir, first of all | pay my respects and homage to our beloved and
respected Speaker, the late G.M.C. Balayogi. | also pay my respects, homage and salute to the martyrs who
sacrificed their lives in Parliament.

I would like to convey my gratitude to the hon. President as he came here in spite of his ill health and delivered a
long long speech to the Joint Session, though | am sorry to say that | cannot share the views of the hon. President. |
respectfully differ with the contents of his speech which was delivered through his mouth by this Government.

Sir, this Government has successively, utterly and completely failed on all fronts such as agriculture, industry,
employment, education and in all other spheres of life. This country is getting ruined day by day due to the callous
attitude of this Government, due to the non-governance and bad-governance of this Government. In his speech the
hon. President has stated that his Government is determined to maintain peace and communal harmony. Gujarat,
which is the land of Mahatma Gandhi is the best example for maintaining communal harmony. We express our
anguish and condemn the heinous crime which was committed at Godhra in Gujarat. But what happened after that?
The hon. Home Minister told this House that wfirfisan grfi, ufafesar & g€1 After the incident at Godhra, the State
sponsored rioting, Killing and arson had started. More than a thousand people were killed.

SHRI RATILAL KALIDAS VARMA (DHANDHUKA): He should withdraw these words. This is not good.

SHRI AJOY CHAKRABORTY : He can differ with me. He has a right to differ with me. But | would again say that
after the Godhra incident there was a State sponsored killing, rioting and arson and more than a thousand people
were brutally killed. Not only that, one ex-Member of this House had also been killed along with the inmates of his
house who were set ablaze. Thousands and thousands of people have become shelterless, homeless and the
Government is not providing them shelter, food, medicine and other facilities. Only NGOs are running the relief
camps there. The Narendra Modi Government in Gujarat has failed in providing food, medicine and shelter to the
homeless evacuees who are the victims of these riots. So, we rightly press for the removal of the Gujarat Chief
Minister, Shri Narendra Modi.

The hon. President has stated in his speech that his Government is determined to maintain the status quo at
Ayodhya Ram Janmabhoomi site.
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SHRI AJOY CHAKRABORTY : Please do not disturb me. What is all this? They want to gag the opposition. Let him
speak when his turn comes.

SHRI RATILAL KALIDAS VARMA : There was a riot in Gujarat in 1979 which went on for one month. Shri Hitendra
Desai was the Chief Minister of the State at that time. He could not control the situation for one full month. But the
present Chief Minister was able to stop it within three days. It is peaceful now.

21.00 hrs.

SHRI AJOY CHAKRABORTY : Sir, he is saying that it is peaceful. Yesterday, in an incident which took place in
Surat, two persons were killed and shops were looted and set ablazeag€,...(Interruptions)

DR. LAXMINARAYAN PANDEYA (MANDSAUR): Sir, time is up now.

MR. CHAIRMAN : We will conclude it in half-an-hour.

DR. LAXMINARAYAN PANDEYA : The time of the House was extended only upto 9 p.m. .....(Interruptions)

MR. CHAIRMAN: Is it the sense of the House that the time may be extended for half-an-hour more?

SEVERAL HON. MEMBERS: Yesa€, ...(Interruptions)

SHRI RAMDAS ATHAWALE (PANDHARPUR): Sir, you may give us one hour time to speak tomorrow.

MR. CHAIRMAN: There will be no time tomorrow. The discussion will be over in 20 or 30 minutes....(Interruptions)

SHRI AJOY CHAKRABORTY : Should | proceed or speak tomorrow?..8€; (Interruptions)



MR. CHAIRMAN: We will have only Prime Minister's reply and the discussion under Rule 193
tomorrow....(Interruptions)

SHRI PAWAN KUMAR BANSAL : Sir, there will be no Question Hour tomorrow. We shall begin the discussion right
at 11 a.m. and there will be one hour for Members to speak and then Prime Minister's reply would be there. After
that, there will be a lot of time for the discussion under Rule 1933€]...(Interruptions)

SHRIM.O.H. FAROOK : Sir, | do not understand as to why you are taxing us so much.
MR. CHAIRMAN: Let Shri Ajoy Chakraborty conclude now.

SHRI PAWAN KUMAR BANSAL : Sir, let him continue tomorrow.

MR. CHAIRMAN: Do not obstruct him. Let him conclude.a€] (/nterruptions)

DR. LAXMINARAYAN PANDEYA : Sir, he may continue his speech tomorrow.

MR. CHAIRMAN: There are only four or five more Members to speak and hon. Deputy-Speaker has said that we
should conclude the discussion today itself....(Interruptions)

SHRI RAMDAS ATHAWALE : Sir, tomorrow you may give us one hour to speak.

MR. CHAIRMAN: There will be no time tomorrow....(Interruptions)

MR. CHAIRMAN: Let him be allowed to speak now. After his speech, we will conclude....(Interruptions)
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...(Interruptions)

SHRI AJOY CHAKRABORTY : Sir, the Government is determined to maintain the status quo at the Ayodhya
sitea€, ... (Interruptions)

MR. CHAIRMAN: Tomorrow if there is no time, then we cannot extend it.

SHRI M.O.H. FAROOK : Sir, you have already said that after his speech, we would conclude. | have never seen the
Chair going back on his words.

MR. CHAIRMAN: It is because | have been given somewhat different information now.

SHRI M.O.H. FAROOK : Sir, you are the person who has to decide and you have already
decideda€; ...(Interruptions)

SHRI AJOY CHAKRABORTY : Sir, the same thing was repeated by the hon. Prime Minister in the House. The
Prime Minister told in the House that the Government is determined to maintain the status quo at the Ayodhya site
and that it will abide by the Supreme Court orders. What happened in the Supreme Court later? The learned
Attorney-General who represented the Government of India€; ...(Inferruptions)

DR. LAXMINARAYAN PANDEYA : Sir, | am again requesting you on this point. The time of the House was extended
only upto 9 p.m. earlier.

MR. CHAIRMAN: | have extended the time only with the consent of the House....(Interruptions)

SHRI PAWAN KUMAR BANSAL : Sir, we had agreed to sit upto 8 p.m. and now it is already 9 p.m. There should be
some meaning in sitting late like thisa€;...(Interruptions)

SHRI AJOY CHAKRABORTY : Sir, in the BAC meeting, it was decided to conclude it today and now something
different is happening..a€| (Interruptions)

MR. CHAIRMAN: All right. Let us meet again tomorrow.



